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SHr1 C. C. BISWAS: That is a mat-
ter for the State Government. I only
promised to furnish information and
1 have placed before the House the
information as I have got it.

SHRI S. BANERJEE* Partial infor-
mation, not the whole of it.

Mgr. CHAIRMAN:
have supplemented it.

Anyway, Yyou

CHANGES IN THE SITTINGS OF THE
COUNCIL

Me. CHAIRMAN: There is a desire
on the part of Members of this Coun-
cil not to have a meeting of the Coun-
cil tomorrow. Is that so?

SeveraL, HoNn. MEMBERS: Yes.
AN Hon. MEMBER: Why?

/MRr. CHAIRMAN: If that is your
esire. then there will be no meeting
tomorrow. But it means that you will
have to meet on Saturday, the 5th
September 1953. It has also been de-
cided that the session of the Council
should be extended up to the 18th
September for the transaction of offi-
cial business. In other words, you
will have sittings of the Council on
the 14th, 15th, 16th, 17th and 18th of

September. Of these, four days, i.e.,
14th to 17th, will be available for
questions.

Shrimati Lilavati Munshi,

RESOLUTION RE STERILISATION
OF ADULTS SUFFERING FROM
INCURABLE DISEASES OR IN-
SANITY.

SHRIMATI LILAVATI MUNSHI
(Bombay): Mr. Chairman, I beg to
move"*

“That this Council is of opinion
that with a view to secure the de-
velopment of a healthy and strong
nation and also to check the growth
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of the family where desired, Govern-
ment should take early steps to en-
force sterilisation of such adults as
are suffering from incurable dis-
eases or insanity.”

Sir, the Resolution moved by me is
a very simple one and at the same
time a very mild one also. Today we
find that from yourself and the Prime
Minister downwards everybody, inclu-
ding Ministers and politicians, are say-
ing that the population in the country
is increasing by leaps and bounds and
it is difficult to check its growth. It
is also difficult to increase the resour- °
ces of the country adequately, especi-
ally of food to feed the growing popu-
lation of the country. It is stated that
40 lakhs of new mouths are added
every year.

L]

The Family Planning Conference
which was held last year in Bombay
was, if I mistake not, presided over
by you and supported by our Prime
Minister and......

Mgr. CHAIRMAN: Not correct.

SHRIMATI LILAVATI MUNSHI.
Then it was inaugurated by you, Sir,
though it was not presided over by
you. Well, in effect it comes fo the
same thing—you gave your support to
it.

Surr H. P. SAKSENA (Uttar Pra-
desh): This gives us a foretaste of
what is going to follow.

SuriMaTt LILAVATI  MUNSHI:
And different State Governments sent
delegates to it. It shows how greatly
our Governments are interested in
this problem. Shrimati Rama Ran,
the wife of the Governor of the Re
serve Bank of India, and other Ter
ing ladies of the countrv had orga:
ed that conference. e}

It is not only academic interest tha
our Government has shown in this
matter. Almost everv State Govern-
ment is running family planning cli-
nirs in many of their maternity homes
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and hospitals I have even seen lite-
rature being distributed and propa-
ganda bewng cairied on 1n the big ex-
hibitions and at public places

Family planning in all its aspercts
1s a very difficult and wide question
Comparing this Resolution to the big-
ger aspect of the question, the Re.so-
lution 1s, as I stated before a very
mild and hmited one I do not know
what fate this Resolution 1s going to
meet with but if our Government are
interested 1n asking healthy people to
exercise birth control, why not start
with people who are suffering from 1n-
curable diseases and who are insane?
If we prevent these people from bring-
mg children mto this world, we shail
be preventing endless suffering and
misery to those unborn children who,
1f born, will start life with a great
handicap

The main object of my bringing for-
ward this Resolution 1is to save child-
1en and save the nation from being
flooned with diseased people The
children of diseased and insane people
may inherit disease f{rom their par-
ents or, 1n rare cases, may not -
et 1t But 1t 1s certain that par-
ents who are suffering fromr such dis-
eases or Insamty cannot fulfil their
obligation to their childien or lnok
after them Such children will be a
hurden to the whole soclety and to
the nation Either the State or some
other relatives will have to look after
them and 1f that 1s not possible they
must live on public charity With re-
gard to the relatives looking after
sach children, 1n these days of econo-
mic distress and various other diffi-
¢ . i1es, when 1t 1s difficult to look
after one’s own children 1t 1s doubly
so to look affer other people’s child-
ren Even public charity 1s drying up
now and 1n the set-up of the Estate
Duty Bill, there will be hardly any-
thing to spare for charity Somebody
may say here that the State should
look after such children May 1 know
how many children’s homes the Cen-
tral and the State Governments are
running even for ordinary left-out
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children? T'here are not sufficient
homes and there 1s none so far as I
am aware, for th. children of dis-
¢ ed ard (1sane parents Lookmg to
the presen financial 1esources and the
various commitments and schemes
that we have undertaken 1t 1s doubt-
*al that even after two decades the
Sinte wull be able to take such a huge
J4 den upon 1itself

As I said before Sir, this resolu-
“1on 1s not tackling the nigger ques-
tion of birth controt but 1t is being
restricted only to those peovie wno
are suffering from incurable diseases
or 1nsanity Not omiy 1s there tne
chance of their transmitling aisease
to the children but 1t 1s also true that
these children cannot be looked after
by such parents and such poor inno-
cent children have to undergo life-long
suffering because society under a mus
taken notion of humanity allows such
people to breed I have often heard
responsible people say that such pen-
ple may get cured mav be one 1n a
thou-and but 1t 1s cruel to depiive
even this one person of the happiness
of having children On account of the
progress made by science I dare say
that there may be some chance for
one verson out of a thousand or even
out of a lakh to get cured of any dis-
ease which 1s supposed to be 1ncur-
able but 1t 1s equally true that on

1ccount of that mistaken notion of
humanity we  shall  be inflict-
ing misery on hundreds of child-
ren who will be allowed to come

into this world thiough suca parents
On the one hand we go on bewailing
the growth of the population and we
want that everybody including hesl-
thy persons, to restrict the family but,
on the other hand. we have no cour-
age to restrict diseased or mad people
from bprocreating This 1s really =
great paradox

People might ask us, “how many
such veople exist in this country?”
Only last week I read 1n the papers
a statement by Shri B G Kher our
High Commussioner in London, saying
that there are about a million versons
suffering from leprosy alone in India
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These people cannot earn their living.
Neither is it practicable for the State
to provide homes and food for themr
so as i0 segregate them. As a first
step 1mn checking the spread of the
disease, it seems desirable that the
people afflicted with leprosy may be
sterilised so that diseased progeny
may not be propagated. Sir. this is
the opinion of Shri B. G. Kher who
is a staunch Gandhian and a very
sober man. This is only about one

disease.

Then, there is the tubercular disease.
The incidence of tubercular disease is
very heavy in this counfry. Althougn
no pubiic figures are available—ihev
may be available to some doctors but
I could not find them—it may be rom-
puted that there will not be less than
a million people suffering from tuber-
culosis in this country. Children born
of advanced cases of this disease are
bound to catch the parental disease
sooner or later. Would it not be desir-
able to restrain tubercular patients
from bringing forth diseased children?
You are starting many hospitals to
cure patients but this will be dealing
with that disease at the root and there
will be fewer cases to deal with. Ul-
timately, we may hope to root out
that disease altogether if we can
prevent such people from procreating.

Then, there are a large number of
people suffering from insanity epi-
lepsy, drug addiction and even vene-
real diseases who are bringing forth a
number of blind children into the
world.

With the increased strain and stress
of life and difficult socio-economic
conditions, all these diseases are on
the increase. It is also generally ac-
vepted that some of these are here-
Jditary diseases and are transmitted
ftom parents to children. Some can
be got by contact. There i1s a strong
opinion 1n some of the foreign coun-
tries in favour of compulsory sterili-
sation of such defectives.

iLugenic sterilisation started at first
in US.A. in 1899 when Dr. Harry Sharp
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began systematic sterilisation by vasec-
tomy on the boys of Indiana State Re-
formatory. He had no legal sanc-
tion till 1907 when the sterilisation
law was passed. The sterilisation law
in the United States has a stormy
history behind it. Laws were passed
in many States but were repealed
afterwards. It was in 1927 that ad-
voeates of sterilisation won their case
when the Supreme Court gave a de-
cision in its favour in the State of
Virginia. Since then several other
States have enacted laws after the
Virginia Sterilisation Law. The first
State Sterilisation Law was enacted
in Indiana in 1907. California, Wash-
ington and Connecticut followed suit.
Up to the end of 1943, as many as
42,617 sterilisations had been done
under the sanction of the State laws
in 30 years. The law is in operation
to a greater or lesser degree in 24
States.

The rational basis of the United
States Eugenic Sterilisation Law is
well expressed in the Supreme Court
Decision dated the 2nd May 1927. The
verdict says:

“We have seen more than once
that the public welfare may call
upon the best citizens for their
lives. It would be strange if it could
not call upon those who already
sap the strength of the State for
these lesser sacrifices often not to
be felt as such by thbse concerned,
in order to prevent our being
swamped with incompetence. It
is better for all the world if instead
of waiting to execute degenerated
offsprings for crime or to let them
starve for their imbecility, society
can prevent those who are mani-
festly unfit from continuing their
kind.”

This is the judgment of the
Supreme Court which I have iust
quoted

The Eugenic Sterilisation Law en-
acted in some of the U.S. States is
now held constitutional by both the
States and Federal Courts.
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The British Departmental Com-
mittee (1934) advocated that volun-

iary sterilisation should be legalised in
the case of mental defective or car-
riers of grave transmissible disability.

The German Sterilisation Law was
enforced on January 1, 1934, and is
being enforced very rigorously. It is
said to pe most dogmatic and of a
categorical nature. It applies to the
following cases. Some of them I do
not understand but I shall read those.
The doctors may know what they are.
As I said, it applies to the following
cases:—

1. Inborn feeble-mindedness.
2. Schizophrenia.

Lo

. Manic depressive states.
. Hereditary epilepsy.

. Huttington’s chorea.

. Hereditary blindness.

. Hereditary deafness.

o ~3 3> U

. Severe hereditary physical de-
formity.

9. Severe alcoholism.

Sterilisation is done in an approv-
ed hospital on the decision of the
District Eugenic Court by vasectomy
or salpingectomy.

The Denmark Sterilisation Law is
not eugenic but is primarily enacted
for economic and social reasons. It
is done in the interest of society whea
a mentally defective person is unable
to take care of his children or to
avoid compulsory institutional life.
Consent of the guardian is required
but not of the mentally defective.
Sterilisation is done by vasectomy or
salpingectomy. I do not know what
is the meaning of the second one.

Similar  sterilisation laws with
varying effectiveness have been en-
acted in Switzerland and Canada.

Now these are some of the foreign
countries about which I could get
some information. But before I pro-
ceed further, let me make one thing
clear. 1 have consulted many emi-
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nent doctors and I am told by them
that by sterilisation either men or
women do not lose their normal fa-
culty of enjoying life or married rela-
tions and are normal in every
way. I quote here Dr. Clar-
ence J. Gamble, M.D.,, who read a
paper in the 3rd International Con-
ference of Planned Parenthood in
Bombay:

“Since the sex glands are not dis-
turbed by sterilisation and continue
to function normally, there is mno
alteration in sexual appearance or
desire. The patient can detect no
difference except that children are
not produced.”

Again he 3ays:

“The sterilisation operation for
man is simpler and does not re-
quire a stay in the hospital; the
cost is less than that for a woman
Vasectomy is often less expensive
then the instruction and supplies
for temporary birth centrol whi-h
it makes unnecessary.”

Only a few months back I attended
a function of the Leprosy Association
in Muni ki Reti near Rishikesh. The
person who read the report was a
staunch Gandhian worker, Acharyu
Dharam Shastri He was connected
with the Association and the hom=3
that the Association was running for
lepers. He cited some instances (1
am speaking from memory) and said
that something had got to be done, 1l
necessary, by law, tc prevent these
pesple from giving birth to children.
To my horror I found that some of
those leper women to whom I distri-
buted cloth had children in their
arms—women whose fingers had de-
cayed and dropped down. The Pre-
sident of the meeting who presided
over the funciion and mmany respon-
sible speakers gave voice to the same
feeling that such people should not
be allowed to breed and I believe
that the opinion of almost all peopl2
of high standing who attended the
function was the same. When you
actually see the lepers whose fingers
and other limbs have decayed, hold-
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g children in their arms, then you
can realise the full horror of the
situation

There 1s another 1instance I 1e-
member In one of the TB sanator.a
which we wvisited there was a hus-
band and a wife, both advanced T B
patients otaying in the TB sanato
rium for two years and yet gave birth
to a child Just imagmine the fate

Dr P C MITRA (Bihar) In the
sanatorrum® Gave birth to a child
In the sanatorium?

SHRIMATI
Yes

LILAVATI MUNSHI

Dr P C MITRA How can 1t he?
Vlales are put on one side and the
females on another What the lady
me nber says cannot be

Surimatt  LILAVATI  MUNSHI
My hon friend does mnot perhaps
know that there are family quarters
even 1n some of the sanatoria

Dr P C MITRA No, certaunly
not

Mr CHAIRMAN Well Dr Mitra,
later on you will have an opportun:-
ty to put forward your views

LILAVATI MUNSH!
just imagine the fate of the child
born of such parents Besides, even
1f people with such disease get cured
they are never strong enough to do
woik and earn sufficient living which
/an enable them to fulfil their obl-
gations to their children

SHRIMATI

You know, Sir, that there are peo-
ple who will be opposed to this prin-
ciple in the name of religion The
people who were the founders of re-
lig on were people with a broad out
look They preached what was neces-
sary m their age When the popula-
tion was sparse and the family want-
ed some sons in order to get help and
protection, the religion prescribed that
it was merit tc have sons Some
countries even in recent times did the
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same thing when they wanted greater
population and man-power They
gave rewards to those who produced
large number of children But I un-
ders and that now the veiy same
countries are removing the restriction
against  preaching and praciising
birth control Besides our case 1§
different Owr population 15 growing
so rapwudly that con account of over-
population the country’s progress 1s

retarded Birth control 15 openiv
preached even under Government
agencies Let us make a beginniag

at least to prevent those people from
procreating who are not in a position
to contribute anything to the welfare
ot the children—leave alone the na-
tion They only increase the burden
of the nation, and children of such
parents are going to be a burden to
the whole society It 1s a kind of
cycle of wunhealthy parents bringing
unhealthy and unfit children in the
world They in their turn bring more
such children enlarging the ciicle of
unhealthy and unfit children One
parent has three children the three
bring forth twelve, and the twelve
bring forth thirty-six, and many a
*ime 1t 15 not onlv an average of
three children that are born to pa -
ents, sometimes 1t 1s seven cor eight

Here I mav repeat a storv which I
heard from a very emunent surgeor
There was a gentleman who had on
qisane son

Mr CHAIRMAN Mrs Munshi,
vou have another four mmnutes

SurmmaT: LILAVATI MUNSHI
Please this 1s a subject which

Mr CHAIRMAN I know tha*
The rules allow half an houi for t1ie
mover and 15 minutes for every otner
Member

MUNSH:I
I shall

SurimaTi LILAVATI
Please be a lhttle lenient
finish soon

There was a gentleman who had an
insane son but that son managed to
have seven rhildren. He was not
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capable of doing anything for himself
or for those children. The old father, a
Bohra gentleman, got so tired of look-
ing after the son, his wife and seven
children that he brought his son to
the surgeon. He said to him, “In my
old age I can do nothing else but
have to go on looking after and feed-
ing my son and his progeny.” He
wanted his son to be sterilised, but
that idiot son would not consent to
be operated upon and would not go
near the operation table. So the
surgeon could do mnothing but send
them back.

i may say again here that the foun-
ders of the religion preached accord-
ing to the needs of the time. When
the nation wanted man-power they
preached that everyone should have
sons. Now when we are over-popu-
jated our needs are to prevent at
least those people who are suffering
from incurable diseases and insanity
from procreating.

Here I cannot resist the temptation
of quoting your own words from the
platform of the 3rd Planned Parent-
hood Conference:

*“(rod is not an external despot
or a Sultan in disguise.”

You further said-

*“What 1s civilization? Is it not
progressive control of nature? To
combat disease, péstilence, prolong
the span of life; all these mean a
fight against the drift of nature.
Children that might have been nor-
mallv born are unborn bhecause of
one’s  abstinence. Intelligence is
divine gift and it is up to us to use
it in furtherance of social happiness
and individual development”

Our Prime Minister also in a mes-
sage said that the approach should be
scientific and the aim social good.
Any scientific approach must not be
inhibited by preconceptions or con-
wvictions.
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If this is true for all people, even
for the healthy people, why not start
with unhealthy ones and stop the
drain which saps the strength of tne
whole nation?

Again I should like to quote here
Dr. Clarence J. Gamble of U.S A. who
spoke on sterilization and said that
“human sterilisation might well ac-
complish more for human health and

happiness than any other. It protec-
ted parent from  pregnancy, which
might damage or kill. It spared

children who might be born to tha
mentally diseased or defective parent
and it protected the next generation
from the inheritance of those 2nd
other hereditary handicaps.”

Somebody may argue i1hat between
2 husband and wife, one of whom may
be suffering from incurable disease or
insanity, why penalise the other party
who is a healthy one? But now, Si'.
Parliament is going to pass laws for
marriage and divorce, and one of the
grounds for taking a divorce, I hope,
will be that the other party was suf-
fering from an incurable disease or
insanity and as such the aggrieved
healthy party who wants to have
children can very well take a divorce,
marry again and have as many child-
ren as he or she likes to have. In a
number of cases I know, Sir, that
after two or three children, there are
many women, even normal and heal-
thy women

(Time bell rings.)

Just a few minutes, please. There
are many women, even normal and
healthy women, though illiterate, who
want to be sterilised. It is the hus-
band who is generally opposed to it
In most cases because of ignorance or
religious sentiments or on account of
selfishness some people may imagine

that their pleasure is going to be
limited, which is not the case.
An argument can be brought for-

ward in the name of Gandhiji that he
preached celibacy and said that young
men and women who do not want
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children should voluntarily 1enounce
the pleasure of married Life They
should come together only when they
desire children Well, Sir, this 1s
merely to be stated to show how um-
practicable or impossible it 15 ILet
anyone 1n this House or outside an-
swer whether 1t can be a practical
propositron for ordinary mortals

To sumr up again I would say that
to have complete family planning 1s
a wider question which can be tackled
by bigger people than myself I am
only asking this House 1o preveni
those people who are a burden to the
whole society and are likely to trans-
mit their disease to their children,
either by contacts or by heredity
Besides such children of those parents
will be starting their lives with great
handicaps and they will be a burden
to the nation Such children will be
feeble and may be diseased When
they grow up agam they may start
the same chain of bringing diseased
and feeble childien 1nto the world
who will be no good to themselves or
to anyone else Looking to the slen-
der resources of our country let us
prevent, 1f we can, such an armv of
unhealthy children being born

I know theie are many people who
would like to kill this resolution by
ridiculing 1t, if they cannot do so by
arguments I remember Sir that
there was a Bill of a private member
to the <ame effect introduced in Par-
llament last year

Mr CHAIRMAN Mrs Munsh:
you must wind up now
SHrmvaTt  LILAVATI MUNSHI

One or two minules more, Sir

Mr CHAIRMAN Why talk about
the other Bill now?

SHrRiMATI  LILAVATI MUNSHI
And 1t was reported 1n the newspaper-
that the House became hilarious and
laughed 1t out And here also there
was a little exhibition of 1t I even
remember, Sir, that some years ugo,
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when for the fiist time the question
of birth control came before the Bom-
bay Municipality, of which [ wag one
of the members for many years the
members became positively vulgar
But between then and now the time
has changed and the old prejudices
have gone Now even Governments
and municipalities are running fami
ly planning centres I hope, Sir, the
Members here will discuss this mat-
ter with all sobrietv and see that 1t 1s
given due consideration I do nof
know, Sir, what fate this Resolution
will meet with 1n this House but I can
only appeal to the Members of this
House that here 1s a proposition which,
1if adopted, will do good to the country
There are a good many people 1n this
country who are either diseased or in-
sane Ag soon as they come to know
that if they cannot get themselves
cured, they will be vrevented from
having children, I believe. manv of
them wall seriously start taking care
of themselves and get cured, if they
wish to have children This will be
the indirect benefit of such a Resolu-
tion and gradually we shall be able
to eradicate the race of unfit and un-
healthy people A question might be
asked

Mr CHAIRMAN Now that 1s all.
No*hing more

Resolution moved

“This Council 1s of opinion that
with a view to secure the develop
ment of a healthy and strong natlon
and also to check the growth of the
family wheie desired Government
should take early steps to enforce
sterilisation of such adults ag are
suffering from incurable diseases or
msanity ”

Now there aré seven amendmerts
to this Resolution I will ask the
movers to move their amendments—
those of them who want to move

Sar1 P SUNDARAYYA (Madras):
Sir, I beg to move

“1 That the woids ‘with a view
to secure the development of =
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healthy and strong nation and also
to check the giowth of the faruly
where desired’ be deleted

2 That after the word ‘enforce’
the word ‘voluntary’ be inserted

3 That at the end of the Resolu-
tion the words “f they desire’ be
added ”

SHrr GOVINDA REDDY (Mysore).
Sir I beg to move

“]1 That the words ‘and also to
check the growth of the family
where desired’ be deleted

2 That for the words ‘incurable
diseases or 1nsanity’ the wnrds
‘congenital defects and incurable in-
sanity’ be substituted”

Sur1 T V KAMALASWAMY (Mad-
ras) Sir, I beg to move

“That the following proviso be
added at the end —

‘Provided that sterilisation 1s
effected 1n such a manner as not
to affect consummation of mar-
riage’”

Sur1 RAJAGOPAL NAIDU (Mad-
ras) Sir, I beg to move

‘That the to'low.ng proviso be
added at the end —

‘Provided such sterilisation
shail not make such adults de-
crepit’”

MR CHAIRMAN Well, now the
Resolution and the seven amend-
ments that have been foimally moved
1c this Resolution are open for discus-
sion

KuNwAaRANI VIJAYA RAJE (Bihar)
Sir, I ar glad to lend my support to
the Resolution whieh has just been
moved by my hon colleague
Mrs Munshi

In introducing this mreasure she will
be doing a positive service to our fu-
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ture generation and therefore de-

serves all prawe for this laudable
move

Today our major problem 1s of over-
population and this additional factor
of increasing unhealthy oftsprings has
contributed to 1t 1n no small measure

No nation can hope to survive witn
these serious handicaps

To ensure a healt{,l' progeny should
be the primary consideration of any
nation, as 1ts future entirely depends
upon 1t This Resolution seeks to make
1t possible to a certamn extent and
therefore I feel that there should be
no difficulty in finding support for this
Resolution from all quarters There
are however, a few pomnts which 1
would like to suggest

Firstly, I suggest that specific men-
tion should be made of all the incur-
able diseases and the scope of the Re-
solution should be limited and unam-
biguous I would suggest that only
such cases need be treated which can
be classed as incurable To facilitate
mratters, I feel that public opinwon
should be created and the public
should be asked to co-operate with the
Government In the absence of that,
no legislation can be effective Then,
Sir, we find that medical practitioners
are the persons most likely to come
into contact with the mpasses, and,
therefore, they should be asked tn
bring to the notice of the Government
all such cases which in their opinion,
are 1ncurable

Secondly, Sir, with regaid to 1n-
samity I feel that the Resolution 1s not
very clear Theie can be various rea-
sons for insanmity For instance, men-
tal derangement can take place due to
a shock or similar other reasons ‘The
patient having once recovered, need
necessarily not suffer from this malady
agamn And therefore, cases of this
type should be treated on a different
footing.
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Sir. we have also to guard against
the possible misuse of sterilisation by
people who are not affected by any of
the provisions of this Resolution With
the 1ntense drive and propaganda for
checking the high birth rate, the po-
pularity of birth control measures 1s
mmcreasing rapidly. There is a growing
tendendcy among the people—especlal-
1y the middle class people—to take 1e
course to these measutres after two oc
three 1ssues have been born This, in
my opinion, 1s a very harmful atlitude
while other prevenfive measures may
be a temporary ciack sterilisation be-
comes a permanent disability There-
fore every care must be taken to pre-
vent its indiscriminate use

Therefore, Sir, while supporting this
Resolution, I would appeal to the Go-
vernment to do all in their power to
check this possible tendency and allow
sterilisation only on the grounds con-
tained 1n this Resolution.

9amMm

Mr CHAIRMAN I Will now ask
movers of the amendments to speak

Sdrr P SUNDARAYYA  Sir  this
Resolution has been moved with en-
tirely wrong conceptions and wrong
i1declogies and wrong arguments And
1in the Resolution 1tself these things ire
glaringly patent Sir we have moved
amenaments to this Resolution to coun-
teract those wrong arguments and
wrong conceptions.

Sir the Resolution says

“ to secure the development
of a healthy and strong nation and
also to check the growth of the farmi-
ly where desired Government should
take early steps to enforce sterilisa-
tion of such adults as are suffering
from incurable diseases or insamty ”

I would say, Sir, that this 1s a fantastic
argument It i1s a nonsensical thing to
1magine that a healthy and strong na-
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tion can be built up merely by sterili-
sing a few people who are suffering
from incurable diseases and thus pre-
venting them from having children.
This 1s Just to say that India 1s an
over-populated country and as such we
are trying to have family planning and
we want to check the growth of fami-
1y, check the growth of population, and
therefore this will be the first step to
do so So, let us start first sterilising
the so-called incurable-diseased people
or the so-called incurable-insane peo-
ple, and later on we may extend its
scope In fact, the Resolution 1itself
provides for that and that 1s clear
from the words “and also to check the
growth of the family where desired”
The result may be the same as was 0
Hitler’'s Germany, where this provision
was used against political opponents
1in the first instance and later on othet
measures against the whole population
1tself.

Then, Sir, this theory that India 1%
over-populated 1s a fantastical and
nonsensical theory, because modern
science enables you to feed many more
timres the present population Instead
of planning for prosperity of the peo-
ple, 1instead of achieving more anl
more agricultural production and in-
dustrial production, instead of utilis-
ing the scientific knowledge to build
a strong nation, they go to short-cuts
like family planning, birth control,
sterilisation, ete It 1s wnothing b
bankruptecy of mind to imagine that
the world 1s over-populated and there-
fore that over-population has to ne
checked It shows a lack of knoa-
ledge of the possibilities of science
In fact, the possibihities of science in-
dicate that the world can produce food
not only for 1ts population of 2,500
million today but for many times the
present population There 1s the ex-
ample of the Soviet Union and China
and other countries also By the use
of modern scientific knowledge more
food and more of everything is being
vroduced for the people The only
reason why this vast scientific know-
ledge, 1ncluding the field of atomic
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energy, including the energy that 1s
.oncealed 1n the seas, etc, 1s not being
utilisea by us, 1s that we refuse v
change the existing system of society,
which restricts all productive forces
Instead of tackling our problems at the
root. 1nstead of coming out with pio-
posals for doing away with all exploi-
tation, to do away with the existing
oraer of society so that the productive
torces can be fully utilised, we come
out with these fantastic theories of
birth control, this fantastic theory of
over-population, ete

Let us take up the other aspect
about 1incurable diseases What are
incurable diseases, the so-called 1n-
curable diseases?” Here again, medi-
cal science has advanced so far and s
sull advanang so fast that diseases
which have been so far considered ds
incurable are bemng tackled today
The hon the mover of this Resolution
mentioned certaln incurable diseases
Tuberculosis i1s considered as one of
the hereditary diseases, and therefore
the people who are suffering irom
tuberculosis should also be sterilised
Such a proposal takes one’s breath
away, Evidently she does not know
what tuberculosis 1s, because tuber-
culosis 1s being cured How many
millions of our people are suffeiing
from tuberculosis? If this proposal 18
to be accepted—first of all tuberculosts
1s not incurable but assuming that it
1= Icurable—then all the mmlhons of
people who are todav suffering from
tuberculosis should be sterilised Thnen
she may come forward with anothei
resolution saying that all people should
be sterilised because then after steri-
lisation. normal marriage life will not
be interfered with It would be more
straightforward to bring forward a
proposition like that instead of one
like this Tuberculosis 1s being cured
and 1t can be completely eradicated
from the earth provided all people’s
health 15 taken care of and ali people
are fed properly

Then, take the question of another
disease—venereal disease  The argu-
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ment 1s that people suffering from ad-
vanced stages of verereal diseases and
cases which are congenital should be
steriilsed Ido not know whether she
has got any statistics of the people
suttering from this disease,—not oniy
Government statistics which the Go-
vernmrent 1tself accepts are not com-
plete We know that because of the
present sysiem of society, there 1s a
large number of people suffering from
this disease This can be curea and
made harinless, but because of the way
m which society 1s at present organis-
ed, this 1s not being tackled Accord-
1ng to the mover, all the people suffer-
ing from various stages of venereal
disease should be sterilised Now,
these are the two instances which site
has given

Let us take the question of leprosy
which 1s considered incurable Are
you so pessimistic that science can-
not find any cure for this disease?
Leprosy 1s not congenital That 1s
what doctors have told me It 1s said
that, since this disease 1s 1nfectious,
the children are bound to suffer from
this When starvation stalks the land
when unhygienic conditions stalk the
land, when famine stalks the iand,
every disease, however small be-
comes contagious To suggest there-
fore that all the people suffering from
these diseases should be compuisorily
sterilised 1s a proposition which nu
human being with any sanity can aa
vocate  Sir, coming to the gquestion
of insanity, I would lhike to know what
degree of 1nsanity should be allowed
before a case could be brought under
this Resolution Some wise men say
that insanity and genius are some-
times 1ndistinguishable If this ster
lisation process 1s allowed, you will be
sterilising even the geniuses One
theory 1s thati this 1s nereditary and
so 1s immutable This theory has Leen
challenged by science What was
once considered immutable has been
proved to be mutable There i1s noth-
ing mmmutable They can be changed
provided society is organised properly
What 1s hereditary can be changed in
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the present lfe 1tseli, and a man’s
progeny need not suffer from his dis-
eases Instead of mvestigating all
these possibilities and organising so-
clety on a new basis, the mover comes
with a proposal for sterilisation of the
people suffering from ‘these diseases
That 15 why my amendment seeks to
remove the words “with a view 1o
secure the development of a healthy
and strong nation and also to check
the growth of the family where de-
sired”, as we do not believe that steri-
Lisation can do these things, nor do
we believe 1n the theory of over-popu-
lation They are theories of ban-
kruptcy, nothing more than that They
are theories of the advocates of the
present system of exploitation They
want the present society to continue
These advocates say that the world 18
over-populated that India 1s over-po-
pulated and so they come out with
proposals for birth control, steriisa-
tion ete That 1s why I want these
words to be removed If these words
are removed and the other amend-
ments are accepted, then 1t will be-
come a very harmless Resolution for
which Government should come for-
ward to provide funds If these
words are removed, the Resojution

will read

«This Council 1s of opinion that
Government should take early

steps ”

«“ty enforce”—1 do not agree with it—
1t must be

funds for voluntary

"

“to provide
sterilisation

I want to be extra careful*

¢ of such adults as are suffer-
mg from mncurable diseases or in-
sanity, 1f they so desire ”

Naturally it will be very difficult for
anybody to get their consent, at least
from people who are insane
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Tug LEADER or tHE COUNCIL
(Surt C C Biswas) Will the hon.
Member kindly explain what 1s meant
by voluntary enforcement How can
enforcement be voluntary? How can
an 1nsane person declare that he wants
sterilisation?

Suyrr B RATH (Orissa) The word
‘enforcement” nas been taken away

Sgr1 GOVINDA REDDY Sir, |
agree with the laudable desire of the
hon mover 1n bringing tnis Re<olu-
tion We should have a healthy and
strong nation no doubt but 1t 1s also
possible that people suffer from incu-
rable diseases and insanity Would
sterilisation be the remeds for this?
Would 1t be made use of as a remedy
and should 1t be practised in this coun-
try and would 1t be supported by the
people are some of the questions
which this House has to consider 1n
this Resolution

I will, at the outset, point out some
of the difficulties which I see in this
Resolution One 1s that the Govern-
ment may find 1t very difficult to umn-
plement this Resolution because the
subject matter of this Resolution 1s
not 1n the Union List Neither is it
in the State Last It 1s 1n the Con-
current List and naturally the Central
Government will have to consult the
States and that will of course take
the matter into doubt and uncertainty
and whe her the Government will be
able to come to any decision at all
1s the first difficulty

The second difficulty I foresee 1s the
question of Fundamental Rights
Well Sir I have the statutory right
to the society of my wife So also
my wife has the right to my society

Hox MEMBERS Who prevents?

Surr GOVINDA REDDY But the
hon mover has marshalled her argu-
ments with expert medical opimon
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that sterilisation does not incapacitate
and therefore 1t does not affect 1t
Quite so Well, every Indian consi~
ders that to beget children 1s 2 sacred
and a religious duty and our Shastras
and Dharma Shastras all say that the
fat er does not get sadgat: if he has
no son She has quoted several ~oun-
tries where sterilisation has been le-
gislated upon It 1s qute so But
those countries do not have this rel-
gous faith In this country fortun-
ately or unfortunately religion 1s the
pe-all and end-all of our lives We
sacrifice everything for the sake of re-
ligion, we sacrifice our individuality,
our property and our career and even
our lives for the sake of our religion
In a country where the bulk of the
population 18

Some Hox MEMBERS Ours 1s a

secular State

SHRrRI GOVINDA REDDY In a coun-
try where the Tulk of the population
has got these religious feelings and feel
that whatever the son be, he may be
an imopeclle or he may be weak, he
may have defects, but whatever it 15,
unless I have a son I don't get sad-
gatt would our people support tihis
Resolution?

Sgrt C G MISRA (Madhya Pra-
desh) What 1s the religion which he
refers to whi~h says that he ran bring
forth any kind of children?

Surr GOVINDA REDDY It does
not specifically qualify what kind of
children one can get So when you
put this i1dea before the people

Surr C G MISRA Sir, may I

Mr CHAIRMAN Mr
will have a chance later

Misra, you

Surt C G MISRA May I ask the
hon Member to g@ive any particular
provision in any religious book 1n
support of his contention?
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Sur1 GOVINDA REDDY If the
hon Member has got any religious
authority oppoung my view, he 1s en-
11'led to place it betore the House

Surt C G MISRA That wll come
later

Surr GOVINDA REDDY So when
we put this 1dea before the public,
then the public who have got this re-
ligious 1dea may turn round e£nd say
‘Look here, ethnical considerations
should not be the be-all and end-all of
a State Eugenics should not be the
only aim” If that is so, if you want
to have a healthy and strong nation by
any means whatsoever, 1rrespective of
the moral considerations 1nvolved,
then why mot bring veterinary law
here and try to have a healthy nation?
If that 1s the argument, 1t 1s difficult to
meet 1t We are essentially a people
living on moral and religious bhasis
and I feel that our people certainly
will not with this background, wel-
come this Resolution

The third dificulty that has been
referred to by the speakers preceding
me 15 whether incurable diseases are
a certainty, whether we have diseases
that can be called incurable Former
ly what medical science considered as
wncurable diseases have now been
made curable Typhoid was consi-
dered to be incurable i1f one were to
get 1t after 40 years but 1t 1s consi-
dered curable Asthma, they say, was
incurable, but now 1t 1is curable
Tuberculosis, which the hon mover
has referred to, was held to be incur-
able but now 1t 1s becoming a curable
disease and they have now remedies
for it So also imnsamity Insanmity also
was held to be mcurable but today it
1s a curable disease Medical science
has so far advanced that even hope-
less cases of insanity are cured now
In this matter 1t must be said that
there 15 a great difficulty and the
mover must admit 1t Who 1s the
person to dermde whether a dicease is
curable or not? It 1s certammly a
dortor Medical experts differ from
person to person Some consider a
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particular disease as incurable and the
others disagiee I have got two 1ns-
tances which happened recently I
had a trustee in the public mnstitution
which I am running Owing to some
difficult circumstances he went out ot
mind I got him admitted into the
mental hospital in  Bangalore He
was treated there for a month and
was partially cured when the doctor
said, ‘Now there 1s no danger Take
care of him He will be all right,” and
then he was released from the hos-
pital But 15 days later he went
worse and agam I got him admatted
into the hospital The doctor had told
me the first time that if he had any
relapse he would never be cured agan
He said “So please see that he does
not get a relapse” We took every
precaution But he did have a relapse
and when that happened the doctor
naturally said, “This 1s an 1ncurable

thing and 1 told you before Why
did you not take precautions? Any-
how I will try all the same” He kept

him 1n the hospital for a month more
but he was not able to cure him and
then he told me that he would not be
cured but if I wanted he would be
kept there otherwise I could take Jum
away We took him away  Three
months later, without any remedy
without any medicine, without any
effort whatever, he became perfectly
sane and sound Here was a medical
expert who said it was incurable and
the patient has now become all rght
I read of another instance where an
Ameriran millionaire found that after
a certain age he was having continu-
ed fever He went to the American
doctors who gave him some preserip-
tione He tried them and found the
allment still troubling him and he
even went to famous experts in Eu-

rope and consulted them The ex-
pert doctor told the man after ex-
amining him thoroughly, “Well my

man vou have only ninety days more
to live” The man was taken aback
and he said to the doctor, “Well,
doctor vou are now judging the whole
of mv life as to how long T wall live”
“Yes,” said the doctor, “I have made
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a very careful examilnation of your
complaints and have also taken a
heavy fee for that and I am sure you
have only another ninety days more
of life” As I said, he was a million-
aire and had no children $So he
thought of several ways by which he
could enjoy his enormous wealth du-
ring the few days left to him He
went here and there and found out
every possible means of deriving en-
joyment from his wealth and spent
away everything that he had But
after the ninety days were over, he
st1ll found himself alive, and he was
aghast, because he had spent away
all his wealth hoping that he would
die within ninety days, but there
he was, still living and without any
money “What am I to do? I have
been living as a millionaire and 1
don't know how to live now” he said
He went to the same old doctor,
caught hold of him by the neck and
asked him, “Well, you fellow, do you
recognise me? You told me I would"
die within ninety days, but there
saild The doctor coolly replied, “No,
I don’t remember having seen you
So many people come and go, I can’t
remember them all” Then the man
asked the doctor to refer to his books
and 1t proved that he had foretutd
his death in ninety days ‘“What o
you say now,” he asked the doc'or
What could he say? He simply said,
“Well, this seems to be something be-
yond medical experts I cannot say
how you were cured” Therefore,
Sir, these are instances which indi-
cate that medical opinion is not a
final thing in the world After all,
medical knowledge 1s progressing and
what was considered an error or mis-
take 1s bemg found right So how
can we say that there can be some-
thing static like an incurable disease”
How can we deny anyone the right to
have progeny on the basis of the opi-
mon of medical experts?

Then again, there are diseases which
may be congenital or thev mav be
accidental I may accidentally deve-
lop asthma and on the score that as-
thma is an incurable disease, am 1
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be denied the right to have children?
That is most unfair. At what stage
do you hold a disease to be incurable!
At what stage will the Government
take steps to subject the man to steri-
lisation? These are the difficulties
which I foresee. No doubt, the ob-
ject of the Resolution, as I said, 1s
laudalte. But 1t would be worth
while to see if the object cannot be
achieved by educating the public and
by making the necessary propaganda.
In this way we can get over some of
the difficulties. We can also improve
matters by securing up-to-date reme-
dies, by getting diseases cured by the
latest sciemtific and advanced treat-
ment. We can improve the nation
that way and not by enacting a sta-
tute which cannot be implemented by
Government.

I have suggested some amendments.
One of them, I believe, the mover of
the Resolution will have no difficulty
in accepting. Where checking of the
growth of the family is desired, this
Resolution speaks of compulsory le-
gislation, that the State should bring
in legislative action. But I have sug-
gested that the words “and also to
check the growth of the family where
desired” may be deleted, because
where the members of a family want
to check the growth of the family,
they will take action voluntarily. It
is optional. So it does not come under
the operation of the Resolution.

The other amendment of mine re-
lates to the words “incurable diseases
or insanity.” For the reasons given
by me, I think it would be better to
have the words “congenital defects
and incurable insanity” put in for the
words now in the Resolution. Con-
genital diseases are of course liable
to be inherited and are held in psy-
chology to be transmissible. That
they are transmissible or not, of covrse,
may be a matter of opinion. There is
also an opinion that these defects are
not transmitted to the offspring or to
the progeny They say no insanity is
beyond cure except political or reli-
gious insanity which, of course, do not
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come under the medical sphere. In-
sanity is curable. We have qualified
it by saying “incurable insanity”.

I hope the honourable the mover will
have no objection to accepting these
amendmrents.

Surr T. V. KAMALASWAMY: Mr.
Chairman, I shall be very brief. 1
heartily support the Resolution moved
by Shrimati Lilavati Munshi in her well
thought-out and, if I may say so, well
read-out speech. The * amendment
which I have proposed to move is self-
explanatory. Under the present law
governing Hindus, if either contract-
ing party is unable to consummate the
marriage, that marriage is null and
void. The purpose of my amendment
is to see that the law does not obstruct
the consummation of the marriage. 1
wish the mover had worded this Re-
solution in a more specific manner, for
example, in terms of the amendments
moved by Mr. Govinda Reddy. Sir,
incurable diseases, it is very difficult
to define. Present-day doctors say
that no disease is incurable. Diseases
which were thought to be incurable
about ten years ago are now deemec
curable. They, in fact, say that every
disease is curable. Therefore, unless
there is widespread agreement as to
which diseases are incurable and
which not. we shall be creating hard-
ships in the application of the sterili-
sation law that may be proposed. For
example, let us take night blindness —
an exfreme case like that. It is ad-
mitted by everybody that if a family
is suffering from night blindness,
rather if the mother has night blind-
ness, her progeny is almost certain
to have night blindness. On that
ground., will it be fair to have sterili-
sation of the mother? So, incurable
diseases should include only those dis-
eases that are transmissible and which
are hereditary.

AN Hon. MEMBER: Ard baldness
too.

Surr T. V. KAMALASWAMY - Yes.
another extreme case is that of bald-
ness. Baldness, thev say, is an ircur-
able disease
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Mgr. CHAIRMAN: Be serious.

SHRr RAJAGOPAL NAIDU: Mr.
Chairman, I rise to lend only qualifi-
ed support to the Resolution of the
hon. Member, Shrimati Lilavati
Munshi, with certain modifications
and limitations When we deal with
a Resolution of this kind, namely, the
sterilisation of all adults, who suffer
from incurable deseases, we have to
be very careful.

AN Hon. NEMBER: No doubt, you
have to be

SHR1 RAJAGOPAL NAIDU: I say
this hecause sterilisation is a perma-
nent disability. Once an individual is
sterilised, it is a permanent disability
so far as that individual is concerned.
So. when we discuss a Resolution of
this kind, we have got to be very care-
ful and especially we have got to be
very careful when the hon. mover wants
the law to be enforced in this country
to this effecl. I am opposed to any law
being enacted. I feel that anything
done in this connection should be only
on 2 voluntary basis. The hon. mover
has been quoting several laws of
various countries. like the U.S.A. and
other countries. 1 heard her with at-
tentiveness and I only came to the
conclusion after hearing her quota-
tions of laws that all the laws of the
various countries are only permissive
laws. No country which she alluded
to has passed any compulsory legis-
lation. They have not passed any
law which made it compulsory or
obligatory on any of those persons
suffering from incurable diseases to
undergo any kind of sterilisation. It
is all on a purely voluntary basis. It
was nurelv a sort of permissive law
that was enacted in those countries
and I can never think of any country
making any such kind of a compulsory
law The hon the mover of the Re-
solution probably moved this Resolu-
tion on the presumption that a person
suffering fromr an incurable disease
alwavs begets children who suffer
from the same incurable disease.

In other words., she presumes that
any person suffering from an incur-
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able disease transmits that disease to
her or his off-spring. I think it is an
erroneous presumption on the part of
the mover. It may be that in sa%?le
cases a person suffering from insdnity
—one should be careful in using the
word because insanity is different
from unsoundness of mind according
to the law—may transmit his or her
disease to the off-spring, hut I can
never think for a moment that a per-
son suffering from an incurable dis-
ease transmits that incurable disease
to an off-spring.

Now, let us try to analyse what are
incurable diseases. I don’t think that
with the advancement of medical
science in the present day world, there
is any disease which is incurable. 15
asthma incurable? Is diabetis incur-
able?

Surr GOVINDA REDDY (Mysore):
Cancer?

Sur1 RAJAGOPAL NAIDU: 1Is
tuberculosis incurable? Nothing is in-
curable in the world. Secondly, even
assuming for 2 moment thai it is in-
curable, there is absolutely no basis
for the presumption that incurable dis-
eases will be transmitted to the off-
spring. So, let us, for a moment, think
of the fate of the person who is steri-
lised and who is suffering from truer-
culosis. It mray be that with these
latest drugs, like streptomycin and other
‘mycins’, they are able to cure tuber-
cular patients. Suppose this law is
enforced, that tubercular patient is
sterilised; and if he or she is cured
after some time and wants to beget
children what will be his or her fate?
Certainly, we cannot force such a kind
of legislation on the country.

Now. the hon. the mover has been
referring to the Hindu Marriage and
Divorce Bill that has been introduced
in the House and that is going to be
made into law. I can say with a little
more authority that there is absolute-
ly nothing in the said Bill whirh grants
judicial separation for the husband or
the wife if the other party is suffer-
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ing from an incurable disease What
the Bill contemplates 1s that if a pei-
son suffers from some loathsome dis-
ease, t other partner 1s certainly
entltleg‘to have judicial separation
The word “incurable” does not find a
place in the Hindu Marriage and
Divorce Bill What we find in the Bill
1s that if a person 1s suffering fromr
some loathsome disease such as vena-
real disease, not acqured fiom either
of the contracting parties, na uely, the
husband or the wife, or in the ca-e
of some loathsome disease like lep-
Tosy, then a divorce can be effected
We do not find in the B:ill any provi-
sion to the effect that persons suffer-
ing from 1ncurable diseases can get
awvorce As I have already said, we
do not find that word “incurable” in the
Bill The Bill does not contemplate
such a thing and 1t 1s eironeous m
the part of the mover to have said
that there 1s provision even i the
present Bill for the effecting of di-
vorce if a person suffers from an mn-
curable disease.

Now, I do not want to say anything
more on this Resolution excepting to
come to the amendment which I have
tabled, namely, that such sterilisation
shall not make such adults decrepit
Instances had come {0 my notice when
some persons who had undergone
voluntary sterilisation, namely, had
undergone the operation of vasectomy
—some, not all—had expressed that
they had felt somewhat different
afterwards They had suddenly b~-
come old, infirm or weak or some
such thing It 1s only that which
made me table that amendment that
such sterilisation should not make a
man feel decrepit in any sense

Sir, as I said in {he beginning, I
lend my qualified support to this Bill
with certain modifications

MR CHAIRMAN It means that we
expect you to be very sober and
Serious

Dr P C MITRA (Bihar):

o  do  Ho fra (famm)
qaiafq St #=F aeT 3@ Evr g fE
60 CSD.
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grsa @1 o7=A (House of Elders)
% nar freasm (iesolution) oaT
wreAtEgy  (obnoxious) fRSrEgsT
AT 8

Surt RAJAGOPAL NAIDU May 1

request my hon friend to speak 1n
Erglish? We do not understand
what he says.

Dr P C MITRA

WMo dlo do fax - T 77
M FEAT ¢ 5 37 767 & 7T oo
gere?T  (animal  husbandry)

Sy TaAHT oTE fF3 g & 49 Y 4%
Y #a97 gear=1 (human husban-
dry) # av & 1 stan fir 9% festegamr
7 fagr mar g f& “Ee Ak w4
(healthy and strong) @
FAEA FFRE A FEAE 5
FEET W =0 AT &4 gRT o
o Agr waEl  (poverty) adv
E 21 AT &t AT AT FT TH
GXraT &1 HHAT § MfHaer TR
(artificial insemination) v
& T & 'we aq  (stud bull)
STAT 2, 87 AT AW F¥ 9gad ALY
FTEFAT | W Y FEAT § IF 9T AT
¥ far feenf=rast (responsible)
meat faa & anfs fag as T
frare w=fad a1 3% FF faaErs
¥ WiwE  HIERA FT TH gHT AT
I I ARG AR A Al c i
a7 THT fag I AT a1 |
¥ wm wme fag A faarshy
RETEWE 1 FT Y 9w AT Tg
ar fF #1§ Feerfwas aEfa (con-
timinated partics) & H =R
HT U@ vo NigWd g | ASH
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HTCFAT AT a9 7 | AT &Y WAL oA
T A F WIIT A1 FeIT(a a7 TE041
TS 0F TH U STE & LA S T JAT
BEFILY eiTefl | Q&L T & €T A
AT &1 T ARG & Aoy
(sanitovium) § 9 @TAT G
@t v ggs fad ag F Alga
for wfadt #ardT (family quart-rs)
grafzer 2 faad #%  (male) A
&dw (female) & A & (03 waw
wig e U @
¥ w7 @l I g ar El
TgATAfeg G /17 g9 fag ga
qET gt |ATigd . ,

Surt K. S. HEGDE (Madras) : There
are farnily quarters also.

Dr. P. C. MITRA: No; there are no
family quarters.

Surr X. S. HEGDE: Go to Tamba-
ram and other places. You will find
family gquarters.

Mr. CHAIRMAN: Mr. Mitra, get
along. They say that there are
family quarters and you say that

there are no family quarters.

Dr. P. C. MITRA: There are no
family quarters; both the p.atients
can’t remain there together. They
can remain in the male and female
wards but not together. The male
and the female, free from the disease
can remain there. To serve the
husband, the wife can remain there
and, to serve the wife, the husband
can remain there. That is the family
quarter; it is not that both can live
together.

Mg. CHAIRMAN: Al
along.

Dr. P. C. MITRA:

right, get

o dYo o fad : forg wid arew
A faar & fr “pr@ Bt wals g7
faoen st 17 foar &t goir o
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7 g fvs
AV ¥ aTqT &Y
g7 feg WY E 1 T A 4%
( rnqrriagc‘) mreR@m Uy & o g

g« gy’ (veu have 2 7 en))
oY g Rad fesfiar @i ST

% & ot 7 arezidw (bald-headed)
A FAT T T FERGT &, fRART
FTFIS; T g TR & | A

[N
-~

F¥T 73 e Tay g )

i (Interruption.)
Mgr. CHAIRMAN: Order, order.

Dr. P. C. MITRA: You will be
astonished to hear that I was released
in 1942 from the Hazaribagh Jail for
tuberculosis. It was diagnosed as
tuberculosis and I was removed on a
stretcher from the jail to my home
and I was congratulated by all the
inmates of that place. I am still
living, even after so manhy years.

T AR UF ARH g S
(incane) &1, 17 FWT I
THGT 97 AfFT §F 98 uF qEA F
A1z grieres & T @ ¥4 (sane)
g ACHGET | qF gAd ey setifae

- (msanmity .Incurable) a@ &
T GHfegs a3 ¥ ogw @
S-S PR G S 1 P 1 o o
(medicine)wt &wR 7A@
fas dfafgs @w  (shock) amr
TR .

7 2¥E | ST WK

%1 39 S feare r ot sai o faar
g

“In India, so little is known about
the distribution of inborn defects in
the population that it appears to us
premature to attempt any such
legislation at present. We believe,
at the same-time that it is desirable,
as a part of the study of the popu-
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lation problem in India,
part which heredity plays in the
transgyission of  valuable human
traits T and of defects should be
investigated.”

that the

@ 7T 7 gt § v eERarrsad
frd=ae (sterilisation preg@ux‘e)
g W Y W AE /I FET
JF TE 21 q9 FTrafed Tiaefwa
(contraceptive ineffective) &1
ATV FAY e TfeArIHIR WAL |
YT FZAT & T ot =g (divorse)
faa =7 @7 & a¥ foe 3947 =y 9|
g1 fagsy o gsgr #R qE
g SN FL F gEU I FHA
g1 zefud @y efcegdsm
arg (Faw § WX W WA wQT
{oppose) FLT § |

[For English translation, see Ap-,
pendix V, Annexure No. 19.]

SuriMaTiI  SEETA PARMA-
(Madhya Pradesh): Sir, 1
rise to support the Resolution and
while supporting it 1 wish tfo poir}t
out that the Resolution should have
been worded slightly differently. Of
course it is obvious that in the present
state of affairs in our country such
a Resolution cannot be acteptable
even to Government. The Commerce
Minister is sitting here and I would
like to mention that when Govern-
ment is not in a position to stop the
iinport of luxury goods in the interest
of the country it will never be able
to enforce this type of legislation. It
has to be realised that most of our
people especially in the rural areas do
not cven know what is good for them
and what should be done in the
interest of the nation.

I would first of all say how the
Resolution should have been worded
and if it had been so worded then it
would have been acceptable to me at
any rate. These two clauses, namely,
of “enforcement” and ‘“voluntary”
should have been separated. The
Resolution should be in the following

Dr,
NAND

1
|
1
|
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form according to me: ‘“This Council
is of opinion that with a view to
secure the development of a healthy
and strong nation, Government should
take early steps to encourage sterilisa-
tion of such adults as are suffering
from incurable or hereditary insanity
or obnoxious and infectious diseases
and also make available and propagate
information about sterilisation with a
view to voluntarily checking the
growth of population”  There need
have been no enforcement at all for
the time being.

What is happening today, Sir, is that
sterilisation is being practised by a
section of the people who know the
advantages of this and who know
their duty to their famiilies and the
country. The mover of the Resolu-
tion said that in England during such
and such a time it was made permissi-
ble whereas that question does not
arise here, because sterilization is
permissible in our country. Even
today people are taking the advant-
ages of sterilization and there- is no
legal bar to doing that.

Sir, I would then like to deal with
some of the objections raised by the
Members who otherwise hold the

views of advanced countries like
Russia like the hon. Member Mr.
Sundarayya. His amendment says:

“that after the word ‘enforce’ the
word, , ‘veluntary’ be. ipserted.” . I
would like to ask, Sir, that if a thing
is voluntary, where is the necessity
for enforcing it? He also mentioned
that it is a monstrous thing or a non-
sensical thing to say that our country
is over-populated. Sir, if in our
actions we are going to be guided by
science, then that very science says
that beyond a certain limit we should
not go on increasing the population.
From that point of view many hold
that India has reached a stage beyond
which it is not advisable to increase
her population at the present rate at
which it is going on. The measures
suggested are not so much for what
has happened already but for what
might happen if these measures are
not introduced. So, Sir, where
sterilization is desired it is with a view
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to checking the present population
I would now like to refer to

rate.
the objection raised by some Members
saymg that Hindus desire sons for

performing religious rites after their
death, etc Even then there 1§ no
pomnt 1n bringing m this world a
diseased child, because the objects
which are intended to be served can
be served by adopting a child, if that
is the 1dea 1 having a male child.
Nobody would lke to see his child
suffering from an incurable disease.

Now, coming to the amendment of
Shri Govinda Reddy, he wants the
words “congenital defects and ncur-
able insanmity™ to be substituted From
the arguments put forth by the hon.
Mr. Reddy I thought he said that it
was not possible to decide which were
jncurable diseases and which were
not. In that case there 1s no point 1n
introducing these words at all; either
you mamntain one thing or you don’t
maintain that. So from that point of
view,, Sir, I think the wording of the
Resolution has led to a lot of confu-~
sion.

Then there are people who do not
like fragmentation of their property
and they should welcome this measure
because this would limit their families.
They would like to see that their pro-
perty is not reduced to small holdings
which they do not like. And inci-
dentally 1t 1s on this ground that they
do not like that thewr daughters should
mherit their property.

Sir, T would like to say finally that
this type of legislation is possible and
desirable—especially possible in diec-
tatorial countries. It was so success-
ful in Germany. Hitler had intro-
duced such a legislation because he
wanted to strengthen the Aryan race
and get rid of Jews. Of course, there
is no doubt that in our country there
are a lot of people whose diseases
become aggravated because there are
no medical facilities available to cure
them, and it would be a blessing in
disguise if by some legislation. until
medical facilities and sanatoria be-
come available, such people could be
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sterilised and prevented from bringing
more children 1mto the world. It
would depend on the people creating
public opinion in favour of this type
of move There 1s no doubt, Sir,
that certain diseases are hereditary.
There are certain diseases like leprosv
which, though we have included 1t in
the Marriage Bill, today, I am told.
according to modern science are not
hereditary, nor 1s leprosy considered
incurable Certainly, Government
can take opmion again finally as to
what diseases are hereditary, and what
diseases are infectious, and then pass
a law accordingly. But nothing can
be final in this world. Sir, medical
opinion changes every few years, but
an opmion will certanly hold good
for that generation. From that point
of view Government can certainly
pass a law by which 1t can take
powers 1n its hands to sterilise people
who are suffering from such diseases.

Sir, 1t was said that 1t would be
unfair to a Hindu married couple, one
of whom is suffering from a here-
ditary disease, to be sterilised in this

manner.  Sir, 1t was also mentioned
that divorce was open to such a per-
son as a remedy. But I would
suggest that nobody should take

recourse to divorce Particularly male
members usually take objection to
this type of legislation, because they
feel that second marriage or polygamy
18 permuissible to them and there should
be no disability in case the wife 1s
suffering from a disease I feel, Sir,
that 1n the interest of humanity and
on the principles of ideal marriage,
they should not take recourse to
divorce as an escape from the
hardships of not having progeny, but
they should, taking recourse to this
sterihisation, continue in wedlock. Sir,
Iwould also like to say that male
members should not throw out this
Resolution. It does not mean that
if this Resolution 1s passed, Govern-
ment is gomng to proceed with this
legislation, but it would only mean
that all the Members of the House
accept the principles of this Resolution
which certainly are desirable for the
country if we are to call ourselves a
progressive  country. Legislation
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could be taken up at a suitable time
when enough propaganda has been
made amongst the rural population
and other illiterate population of the
country.

[Mgr. DeEpuTY CHAIRMAN in the Chair.]
10 A

Dr. R. P. DUBE (Madhya Pradesh):
Mr. Deputy Chairman, Sir, I had no
mind to speak this morning, but after
listening to the discussions that have
been going on in this House, I have
been impelled to speak. 1 congratu-
late, and congratulate very heartily,
the mover of this Resolution. I
think it is time that people of this
country who have got the interest
of the country at heart supported this
Resolution and legislation of this
nature. There was some friend who
said that he wanted to delete the
words “healthy and strong nation”.
He said “How can you by sterilising
ensure a strong and healthy nation”?
I am of the opinion that if you do not
ensure a healthy and strong nation, at
least you will not be adding invalids
and idiots to the population. That
at least you will be able to stop. My
friends think they are living in
England or America where almost all
the diseases can be cured. I can tell
you that even ordinary diseases, in
spite of everything, are not being
cured here. Why? Because even
ordinary medical facilities are not
available.  Millions of people die of
an ordinary disease like malaria.
More people die of malaria in this
country than many other diseases put
together. Unless the Government is
prepared, unless the Government
makes this State a full-fledged welfare
State, unless all facilities are there, I
think that this Resolution should be
adopted and given effect to. I should
also like to say that by merely passing
a Resolution you do not go very far.
One friend said that since the Sarda
Act has been passed nincompoops are
being born. I say there are still, in
spite of that Act, child marriages and
I am sure my friend knows it very
well.

Then I am surprised that my friend
said that it was not possible for people
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to have children while suffering from
tuberculosis. I can tell him-—though
I am a younger man than he is..... .

Dr. P. C. MITRA: Not in the

hospital?

Dr. R. P. DUBE: Why, hospital is
the best place. The husband is there
to look after the wife or the wife is
there to look after the husband.

Mr. DEPUTY CHAIRMAN: = Order,
order.

Dr. R. P. DUBE: I can tell you that
tuberculosis makes people more virile.
(Interruptions.) 1 can give you a
number of instances which have come
to my notice during my work.

AN Hon. MEMBER: To you?

Dr. R. P. DUBE: To me as a doctor.
My friend forgot that I am a medical
man. (Interruptions.) I really
don't want to speak very much on
these points, but I can say that thisis
a Resolution that must be supported
by the House. And I personally
think that it should do a lot of good
to the country in the present circum-
stances.

Then, I wanted to speak something
about my bachelor friend Mr. Reddy.
I do not know why he is interested
in the growth of the family. He has
moved his amendment, saying that the
words “and also to check the growth
of the family where desired” be
deleted. I personally think that be-
cause he is a good parliamentarian, he

wants to talk something. I do not
think he is serious about his
amendment. Well, Sir, I whole-

heartedly recommend this Resolution
and request every Member of this
House to support it without any fear
that sterilisation harms anybody or
interferes with married life.

Surrt B. RATH: Mr. Deputy Chair-
man, I do not agree with the Resolu-
tion because if we split up the Reso-
lution into two parts, we find that the
objective is the development of a
healthy and strong nation and the
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check of the growth of the family
where desired. The method sought
to be adopted is to enforce sterilisation
of such adults as are suffering from
incurable diseases and insanity. It is
most unfortunate for me not to have
been present while the previous
speaker,, the eminent Dgctor, was
speaking here, and, as such, lThave not
been able to follow the line of his
argument. But towards the end of
his speech, I heard some very robust
words which were not convincing
enough to me. First of all, Sir, I do
not accept the idea that by sterilising
the ' incurable-diseased persons or by
sterilising the insane . people, India
can grow into a healthy nation, nor
do 1 accept the idea that it is necessary
that steps should be taken to check
the growth of population im the
country, because the soil of India
cannot any longer sustain more people.
Sir; I feel that the method suggested
by the mover of the Resolution is not
the right method. It is produced by
a mind which sees darkness all around
and finds no way to escape.from this
darkness. And as such, as a first
step, " the proposer of the Resolution
suggests sterilisation of a particular
section of people. Then, if that does
not solve the problem, spread it to
other sections, then to persons who
are weak, who are feeble-minded or
‘who cannst maintain their families,
and thus try to reduce the country’s
poptilation by sterilisation, because all
other methods proposed by the Five
Year Plan for family planning are not
acceptable to them. So, they are
trying to take to this drastic method
which Hitler had to adoptin 1934, not
with the intention of developing a
strong nation, but with other inten-

tions  which ultimately  brought
Germany to an end. Sir, I feel that
the method suggested here is quite

unnecessary and utterly useless. Sir,
the diseases that have been spoken of
are tuberculosis and leprosy; they are
considered to be incurable. I wish,
the hon. the mover of the Resolution
had brought in a resolutioh demanding
of the Govérnment to make suitable
arrangements so that the persons
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suffering from léprosy and tuber-
culosis -were treated and cured. If
she had moved a resolution to enforce
sanitary measures not only in the
cities but also in the rural areas, I
would certainly have welcomed it.
Sir, I come from the State of Orissa
and I know what steps are taken to
provide treatment to persons suffering
from leprosy .and tuberculosis there.
For the last two years I have been
trying for the openjng of a clinic for
the treatment of persons suffering
from leprosy in a few villages, but I
have not yet succeeded, because there
is no co-operation from the Govern-
ment. The real help of Government
does not reach the people who really
need it. I know what steps have
been taken in my State for curing
persons who suffer from leprosy. A
<anatorium has been opened in a
nlace where ihe patients have tigers
as their companions; they have
various other wild beasts as their
companions. They have not the
company of men there but of tigers
and beasts. They have association
with tigers but not with men. And
also the Tuberculosis Sanatorium can-
not provide beds for persops who
desire to go there. When such are
the conditions prevailing in our
country, the hon. mover of the Reso-
lution should at least have brought it
to the notice of the Government that
it was their duty to see that persons
suffering from these diseases should at
least be tried to be cured. But such
steps are not taken. We find that
the worst diseases like leprosy and
tuberculosis are left to be looked after
by voluntary associations like the
Indian Leprosy Association, to which
the Government contributes sone
money but does not take the respon-
sibility on its own shoulders. We find
that the sanitary measures which are
S0 nhecessary in our country as else-
where, are never attempied to be
taken seriously, with the result that
the diseased persons grow in number
and they become disappointed snd
they feel that they cannot be cured
and therefore they do not come with-
mn the premises of hospitals. Why
should a man go to a hospital to be
turned back? Why do you spend
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are no proper arrangements for treat-
ment? 1 therefore would say, Siz,
that instead of taking recourse to
sterilisation, it iIs necessary that some
other steps be takeh to eradicate such

diseases. Other countries, other
nations, have doné it. ‘And if’they
have not succeeded fully, they are

striving for it. Instead of looking at
the problem from that pomnt of view,
here the pronouncements of eminent
Judges bf the Supreme Coltt ‘or the
Federal Court are ouoted to convince
us that this'is the only method and
that ‘there is no other method of
eradicating these evili diszases which
have been considered to be incurable.

Kuwara INAIT ULLAH (Bihar):
The Resclution does not say so. -

Srrt B. RATH: It does not take that
path. It takes a vpath whichwis very
gloomy. )

Then a word about insanity. I
cannot understand what the hon.-the
mover of the’ Resolutionr hds in mind.
There are various degrees of insanity
and there are various categories of
insanity. Some may be mentally
diseased but they are not insane.
There are no statistics to show the
number of persons who suffer from
insanity that 1§ transmitted from
generation to generation. If it is a
question of merely voluntary sterili-
sation, if it i§ merely a permissive
law, T'won’t mind it. I weuld tell
the hon. mover that there is ne ban
on sterilisation even at present. If
both the parties” agree, then a doctor
can sterilise them. That is there, but
the mover of the Resolution is not
satisfied with that. She wanfs en-
forcement, because she savs that
there are too many people in the
country, because we want a strong
nation—a laudable object—but I do
not agree with the method she ad-

vocates. That is why I oppose it.
Surimati VIOLET ALVA (Bom-
bay): Mr. Deputy Chairman, as a.

ideal I am for this Resolution, but for
all practical purposes, I shall have! 19
oppose this Resolution. When we aro
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money on X-ray photos when there | bLJlj,lding up this nation on the demo-

! cratic method, it is too early for my
friends to suggest this. The Estate
Duty Bill is on the anvil, and it will
take two or more decades to level up
ineomes and the standard of life of
the people. It will take another two
decades before we shall be able to sit
{ozether and look.after each other’s
welfare and make social and medical
services available to the more unfortu-
nate ones of tomorrow. If you keep
tkat in the background, , then this
becomes an impossible measure even
to contemplate today. It is no use citing
examples, as Mrs. Munshi has done
that America came out with a measure
like this in 1899; if America did that
in 1809 we shall have to wait till
1970. How can we run with the
others? We are being constantly
invaded by foreign ideas. There is
constant foreign invasion going on.
First, it wagfthe. crude form of no-

menclature, ‘birth-control’. Then it
became more respectable, ‘planned
parenthood’, and now comes this
drastic form, ‘sterilisation’. I do not

really know where we are going to
end. I may sound out of tune when
I say that we women must think more
about the economic reconstruction
programme that must be undertakem
helore we think of planned parent-
hood, sterilisation, etc. -~ What are we
doing, each one of us, in our own
districts? You can have this as. a
voluntary  measure. The Deputy
Health Ministef is here; I stand here
subject to correction. but I think
voluntary sterilisation is a‘lowed now.

Many Hon. MEMBERS: Yes.

SuriMaTI VIOLET ALVA: Then,
what more do you want except the
will to disseminate this knowledge
that voluntary sterilisation is avail-
able to those who want it. Mr.
Sundarayya s$tretched this point very
far and said that political epponents
‘ would be sterilised. So long as we
[ have a democratic Goverdment in this
|

country, I think he<need have no

fears about that. A dictator might

do it, but not a deniocrétic Govern-

ment. But here we have full free-

dofn of opinion, we must keep that up
3

-7,
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and focus our attention and our ener-
gies only on the programme of
economic reconstruction that produces
agricultural wealth.

Sir, you will permit me to digress
a little. Birth control, planned
parenthood, etc., have become so much
in vogue, have become such a fashion,
especially among society women, that
planned parenthood has come to mean
no parenthood. Why should we not
produce more from the soil to support
our increasing population? We read
reports that in England after the
Second World War. by the time they
reach 1975, there will be too many
grown-up people and too few children.
That comes of planned parenthood.
That comes of birth control. Now
England actually wants more popula-
tion. There are other countries
where they give a prize to the first,
second and third child and tax
bachelors. -

~Srrr GOVINDA REDDY: They get
tex .exemption also.

SurimaTr VIOLET ALVA: The
parents get exemption from certain
taxes. We shall come to that stage
when we shall also want more
children.

Then, Sir, Mr. Govinda Reddy said
that a man should always have the
society of his wife. . I do not know
why he is in the state of bachelordom.

Surt K. S. HEGDE:
but does not practise.

He preaches

SuriMaT VIOLET ALVA:  Mrs.
Munshi said that a child was born in
a tuberculosis sanatorium, another in
a leper ‘home. I would. ask her,
“What are the political and social
workers  doing?” Why was the
sanatorium permitted to allow this?
Why was not the sanatorium taken
to task? Why was not the child
isolated? - I am not talking here of
family wards or of males being kept
on one side and the females on the
other. I am saying that the child
ought to have been isolated and looked
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after. It is the bounden duty of
every Government and of every
Health Ministry to see that children
born under such conditions are isolat-
ed the moment’they are born, instead
of coming here and citing examples
ad infinitum as factors justifying a
Resolution like this.

Now, Sir, T should like to come to
our ancient laws. The ancient law
of India sanctioned separation in cases
of incurable diseases. There are so
many effective methods today to cure
these incurable diseases. What is in-
curable today becomes curable to-
morrow morning. I know of a tuber-
culosis patient who was on the last
stages of his life saying, “If only I
had got the disease a year hence, 1
would have been cured.” Diseases
are curable, and so why give them this
permanent disability?

Talking of ancient laws, we had
many methods of keeping down the
population. The first was infanticide.
The second was sati. The third was
prohibition of widow remarriage.
What were these except methods of
keeping down the population?

Surt K. S. HEGDE: Would you like
to go back to them?

SurimMaTr VIOLET ALVA: No. We
rightly gave up those -things but we
are applying more artificial methods
equally abhorrent to bring about the
same state of affairs, depopulation.
When the nation’s standard of living
goes up, the population goes down. It
is very true. The higher the standard
of living, the fewer the children you

produce. The lower the standard of
living, the more the children you
produce. This is nature’s law.

Hon. MEMBERS: There is no re-
creation.

SuriMaTt VIOLET ALVA:  Yes.
There is no recreation. That is why
we should have more scope for recrea-
tion, we should concentrate more on
our cultural growth, we should have
more theatres, encourage dramas,
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poetry, physical training, etc., so that
you can divert people to other
. interests and from concentration on
the wrong subject. It should happer
very fast.

Then, the Resolution has escaped
one class and that is the habitual
criminals. That also is hereditary as
far as books on criminology go. I
shall here give you what I read in a
book of how a famous criminologist
lecturer when giving a lecture to
young criminologists took out a book
and turning page after page said
pointing to some pictures, ‘This was
such and such a murderer, this was
a famous sadist so and so, and then he
came to a plcture and said, ‘Now can
anyone of you tell me who is this one?
One said he was a murderer, anotner
said he was some other crimins' and
so on. Ultimately the lecturer said
‘He is the Archbishop of Canterbury’.
Observe how drastic such a measure
could be and the misuse that could
follow if legislative and legal sanction
was given. As far as the voluntary
nature of this measure goes, I fully
support it, but when we come here
and sit in this House and ask for legis-
lative and legal sanction, I oppose it
just as I would oppose even the more
fashijonable move that is going round,
“planned parenthood.” Let us be
rational. We are building up this
country. Countries that were far be-
hind us at the start have built up in
the last 30 or 40 years. Let us look
at the European countries. Look at
Russia, look at China. They are not
bringing in these measures, Why do
we have a closed mind? Read
everything, see everything, come to
your own conclusions and judge dis-
passionately. If other countries have
done it and achieved their goal with-
out artificial methods, can we not doc
it? In what way do we lag behind
except perhaps that we have not tried
them? If efforts are made in the
right direction, I am sure we can do
propaganda for voluntary sterilisation
which will be as effective as the
measure sought here today. But no
sterilisation until medical and social
services are available to the masses,

[ 28 AUGUST 1953 1 Sterilisation of adults, etc. 580

until every incurable man or insane
man is certified after prolonged medi-
cal observation of months or years.
Therefore there should be no sanction,
legislative or legal, given to this sort
of measure. I oppose, Sir.

SHRIMATI MONA HENSMAN
(Madras): Mr. Deputy Chairman,
Sir, I would first like to bring to the
notice of the hon. mover of this Reso-
lution that the Resolution is ambiguous
in its wording. If the hon. mover
wishes to secure the development of
a healthy and strong nation by check-
ing the growth of those who suffer
and the birth of those who are about
to suffer in the future from incurable
diseases, then what is the point in
having the words ‘to check the growth
of the family where desired’. Does
the hon. mover wish the jurists and
the purists of law afterwards to use
this measure to check the growth of
the population and to say that this
particular Resolution and whatever
legislation may follow it in the future
will affect not only those who suffer
from what is called incurable disease
but also ensure that it may be used
as a drastic measure to check the
growth of population? Does it apply
to those who suffer from incurable
diseases only, or may others be sterilis-
ed by this measure? Information and
elucidation should make clear this
passage.

Next I would preface my remarks
by saying that the hon. mover is one
who has always had our admiration
for her enthusiasm for all that1s good,
and for all that she has done for
social service and for the progress of
women. She has never, whether
placed in high positions or elsewhere,
forgotten the existence of poverty,
sickness, disease and all sorts of dis-
abilities, and I would remind you Mr.
Dy. Chairman that the burden of these
disabilities is borne by women: and

_therefore when she goes to a hospital,

when she sees a baby in the arms of a
leprous father or mother, when she
sees the tuberculosis parents coughing
and spitting bleod in a small room
with little children around, her heart
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runs awav with her head. There are
other wavs to bring abeut the end
she desires,—by the segregation of in-
fected wpersons er-. prevention of
in~urable diseases being handed down
by treating and curing the patients.
There are other ways I say, of bring-
ing this about than by introducing a
Resolution like this into the Legisla-
ture. There are Women’s organisa-
tions whieh can do the propaganda
that 1s necessary and spread the edu-
cation that is necessary for this pur-
pose, and - if Shrimati Munshi had
come before us today asking that
legislation be provided to increase the
sanatoria or increase the places where
men and women may be treated in a
proper manner for the diseases which.
up _till now have heen considered
incurable, then we would have looked
uvnon this Resolution from a .verv
different point of view. Now I would
like to put forward ong or two points
today whereby “incurable diseases”
are a matter less for putting on the
Statute Book than for the medical
research that is going on. For one
thing if a person is to be treafed in a
manner so drastically as she suggested
here, should not at least two or three
medical opinions be given, should not
at least freedom be given to that per-
son to have , a.hope of. recoyery?,. In
diseases like tubercutosis, no doubt in
leprosy, no doubt in cancer, it is the
removal of hope of recovery, it is the
pessimistic outlook that makes the
person feel absolutely condemned, and
handed over to the--disease, and this
must affect the .dmprovement of the
patient. - Sir,.I have had close contact
with many of these hospitals, especial-
ly with those where the insane are
ireated, since my husband has been a
specialist in this matter and he has
told me that it is the hope of recovery
that often overcomes even the disease.
Therr"=~ T — 77 ctart by sdying that
ther- n these days with
modern science and with the growth
of education and with that right
psychoiogy of hope, no such disease
as an incurable disease. But certain-

1y the prevention of the future genera-
tion being born from people who are
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unfit *4s " matfer o be ‘eonsidersd
mostly by .Mer’s and Women’'s erga-
nization in the land, not by the Leg1s-
tature.” R Toe= o,

[ "

Then again the limitation of a
family or the sterilisation of one of
the partners is considered, to be only a
woman’s affalr rather than' a man's
affair, but it is, equally dependent on
both and when it comes to a matter of
giving up of family life by artlﬁclal or
other methods, no one but the famlly
is interested in those methods. T be-
lieve that, this particular Resolution,
if carried into effect, will do the oppo-
site of what the hon. mover wishes it
to do. For instance if a person is
syffering from tuberciilosis ~ 6t * from
carcer or some other so-called incur-
able disease, he or she would hesitate
to go to hospital lest it would be-
known and registered and compul-
sory sterilisation would follow. Such
people will hesitate to have any treat-
ment given on an organised basis lest
they be told to have “A small opera-
tion”, and they would get no more
children, .- L think you, are driving
these dlsﬂaqes underffround 'and you
are multiplying them in the home, for
the very disease, the very infection
that the hon. mover, seeks {0 keep out
of h,o*nes will then exist only in the
home infecting everyone there with-
out the chance of medical attention.
This Resolution seeks to kill all prc-
rhylagtic treatment .in the country.
We as a nation believe that prevention
is better than cure. As in the case
of m%arla and other diseases where
many researches are being made _why
should researches be made “with’ pro-
vhylactic and other drugs if only
recnle in the last stages of the diseasz
confess to their infirriiies when it s
too late? If that_is {0 be done, why
would anybody bring for medical
attentipn and treatment any smail
disease in its incipient stages when
we believe prophylactic measures or
preveniive methods could have led {o
reeoogrv?  Sir. as 1 have said, and I
say so again before this House that if
this Resolution is to be imblemented,
no.such diseases will be made kncwn
until. the stages . for prophyiactic
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measures and even

for preventive
measures are passed. :

Then, another point is about the
mental outlook of the patient. We
have often in this House spoken of
the psychological approach to life.
Now, if by compulsory laws we were
forced to come to this House, if we
were forced to go to the temple or do
this or that or the other, even if it be
taking a bath, our. nature wouid revoit
involuniarily against the order be-
cause it is'a compulsion. We revolt
automatically agamst any measure of
compulsion. At present there can be
voluntary sterilisation of a parent at
a medical man’s request or by his ad-
vice, and all those methods that are
spoken of .in, thxs coppection can, be
resorted to, but on a voluntary basis.
Al that wil! continue to be done with
or without a Bill.  But there is a sort
of inhibition that comes upon wus if
there is compulsion. A person volun-
tarily goes 10 a hospital and receives
treatment. That is a very good thing
and that is one way of curing sick-
ness. That has a very salutary effect
on .12 funcy. Bueif the father or the
moiher is remaved compulsorily and
the law comes down upon them, or
penalises the, barent_  for not doing
what the law wants him or her to do
in the way of sterilisation, then there
is bound to ke d.scontent. There will
be discontentel nomes and frustrated
minds, and much’ that is good in the
cultural bazkgiound -of this nation
would disappear.

Then, again, is our duty greater to
thé unborn child, to the children who
are yet to be born or is our duty
greatéer to those children who are
already born? Should we not feel
that a falher and mother who are be-
ing given a <li&fice td be ‘restored to
health, to coizz back to the family,
wollid be a more potent factor to
build up a-hezltly natior. than the
sarne father and mother frustrated,
relieved of what they feel to be part
of therr humanity and brought back
to perform the mechanical process
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of life? If this is voluntarily donc,
I have no objection. But if it is
done compulsorily, if there is to be
compulsory - --sterilisation, . then that
will tend to make crossgrained, un-
happy and futile homes for the
children who are already born. At
the’ same fime, - it.will .not prevent
thém from infection, for the father
and mother living together after
sterilisation can still breed and
spread infection to each other and to
o.hers they meet.

P

The hon. mover said that this was
a mild measure. I have already told
the House that to’ my mind, this is g
very drastic measure. It is a step
that may be taken only in the ulti-
mate region’ or circle of humanity
where the blessing of free wil and
self discipline, self restraint Joes not
exist and there is né point in saying
that this could he made an excuse for
limiting families. In a way this mdy
still be done 1 some cases. I must
here remind the House of the origin
of sierilisation. Women who flourish
out o: their homes, were the qirst
and foremost to take aavantage of
such methods in order to have no
consequences of their actions and they
are alsé £itbiect to some of these laws
~ho have voluntarily taken upon them-
selves sterilisation. But if you make
1t compulsory; it would not lessen
but increase all sorts of infectious
diseases, venereal diseases and others
and our case would be worse at the
last than it was at the“first, for every
sterilised person would give way to
personal indulgence without restraint.
That would be the result if we allow
such a measure to be passed or even
to be thought of.

‘

The hon. mover spoke of clinics in
the same breath as places of sterilisa-
tion. I woutd remind you, Sir, that
clinics are a very different matter.
Thév are there for glvmg advice, for
giving help or guldance to people
who want such help, help of a parti-
cular nature, physical and rental.
But a clinic is not operative, in the
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sense that it does not dictate to you
and make you do something that per-
haps you do not want to do. You
go there voluntarily. You may or may
not accept the advice. You are at
liberty to reject the measures that may
be proposed to you there. Of course
homes for leprous, tuberculose and
suffering citizen or sanatoria should
be encouraged by the State. This
may be done through the different
States. The hon. mover may re-
member that she has quoted State
Legislation passed in America. Even
so, legislation to this effect may be
passed in any of the States here if
they so want. If the State which the
hon. the mover represents or that
where she is such an ornament, or
any one of the other Slates in India
were to come forward and pass such
a Resolution, it may be an example to
the rest of the country. But to
have the measure passed at the
Centre, to have it as a legislation for
all the States, with so few representa-
tives here to give their opinion on this
vital matter seems to me to be not
only an unfortunate but also a tragic
move.

Finally, the name of religion has
been brought in and quotations made
on this basis. Sir, I would speak
not in the name of religion but only
in the name of common sense and in
the name of experience which bind
us all as one. This is not a question
of right or wrong, of black or white.
It is a question of what is expedient
for the nation and what is the most
suitable time for doing this sort of
thing. I consider that the time is not
yet ripe for such a measure now or
ever, and that it is that the proper
time for sterilisation by compulsory
methods does not belong, and will
never come to India, as she is teday.

Dr. R. B. GOUR (Hyderabad): Mr.
Deputy Chairman, somebody over
there told me in the lobby that what-
ever may be the intention of the
mover of this Resolution, one thing
was desirable—that the Opposition
here should be sterilised. I told her
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that we have no such apprehensiod,
that we can take care of our fertility.
But one thing 1 can 1)l the Touvse
on behalf of the whole Opposition,
that we are beginning to feel that our
entire virile fertility is of little use
here ranged as we are against &
barren Government.

Anyway, I am standing here to
oppose the Resolution moved by
Shrimati Lilavati Munshi., We are

entirely against compulsory sterilisa-
tion; but we are strong advocates of
voluntary sterilisation in all desirable
and necessary cases. Sir, I base my
statements on certain facts and I
would like the advocates of compul-
sory sterilisation also to Xindly look
intc the various asylums and try to
find out whether the population in
these asylums consists more of acquir-
ed insanity patients or of patients who
have inherited the disease. Of course,
insanity in a family predisposes the
child to the particular attack. At the
same time there are cases of insanity
that are acgguired. There are dis-
eases which are termed insanity but
which are curable. They should be
cured and the children in such
families could be taken proper csre
of and they should be prevented and
protected from contracting and suffer-
ing from similar diseases. That is
one thing. Secondly the emphasis
should be on treatment of insanity
because there are many in our country
who have acquired insanity. Actual-
ly there are more persons in our
country who are suffering from
acquired insanity than those who
have inherited it. That is one point
that I want to drive home. We feel
that in all such cases the emphasis
should be on the treatment and the
curing of the disease by giving special
facilities to doctors and medical men
and institutions who are interested in
ihe curing of these diseases. Second-
ly, there seems to be some misappre-
hension in some hon. Members’ mind
that even leprosy, T.B. and such other
diseases are inherited and are also
hereditary. 1 want to remove that
misapprehension or fear. Leprosy i¢
not inherited. T.B. is not inherited.
It is of course, infectious. Leprosy isa
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contagious disease. If one rubs on a
leprous wound, only then he acquires
that disease. .

. -

If one inhales the expired breath
of a tubercular patient only then he
acquires tuberculosis. That is why
what is required is a proper care of
these patients, a proper isolation of
these patients and a proper isolation
and care of the children born to them.
That is the point, Sir. Therefore,
our emphasis must be on obrevention
of the disease, on isolation of children
from such people and on isolation of
such people from society because it
is not so much the children of a leper
or of a tubercular patient that acquire
leprosy or tuberculosis but healthy
people, young men, students in
schools and workers in the factories—
it is they who acquire tuberculosis,
leprosy and all such communicable
diseases through contacts with patients
suffering from these diseases. There-
fore, Sir, I would again emphasise
that the emphasis should be on treat-
ment, on cure, on prevention, on 1s0-
lation and on care of children. That
is why I oppose this sort of compul-
sory measure; this legislation would
only mean giving a license to all sorts
of people for sterilising all people
whether it is necessary or not. That
is the most important point. When
we stand for voluntary sterilization, I
would like to remove certain mis-
apprehensions in the minds of people
who are opposed to it. They think,
rightly or wrongly, knowingly or un-
knowingly, and mostly unknowingly,
that sterilization would mean also im-
potency. This is wrong and incorrect.
Sterilization does not affect the family
life of the person who is sterilized
because sterilization only means no
children.

Surr B. C. GHOSE (West Bengal):
Can a person be desterilized?

Smrr K. S. HEGDE: His potency is
not affected.

Suri B. C. GHOSE: No, T did not
mean that. Can he be desterilized?
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|  Dr R. B. GOUR: That is not

‘ possible. To that extent I would like

[ to come to the rescue of Mrs. Munshi
that sterilization is not a thing that
has to be feared from that angle, but,
at the same time, certainly I am not
standing on the same grounds as Mrs.
Munshi because she advocates com-
pulsory sterilization and I am opposed
to it in the circumstances in which
we are placed in our country.

Again, I would say that the
emphasis should be on treatment, on
cure, on prevention, and on isolation,
and with that, Sir, I conclude.

Surr K. B. LALL (Bihar): Sir, I
rise to voice my unqualified opposi-
tion. Up till now, as it appears,
there has not been a single speech
which could be said to be an unquali-
fied support to the Bill excepting one
coming from a doctor which cut
across the other doctor’s speech. All
the speeches made were of the nature
of qualified support or qualified oppo-
sition. I stand for unqualified oppo-
sition and I may say in the
beginning that it is in the name of
religion and in the name of science
both. Of course, these are the days
when people advocate a compromise
between science and religion. I am
not one of those who believe in com-
promise between science and religion.
1 believe that compromise is only
possible where one is opposed to the
other. In my view, science is com-
plementary to religion and there could
be no compromise. So, I say, in the
of both religion and science,

name
this Resolution is fit to be opposed.
So far as religion is concerned my

friend sitting behind will get startled.
; I know Mr. Rao’s feeling. When-
ever the word ‘religion’ is uttered,
whenever the word ‘God’ is uttered he
flares up. I apprehend it and so I
have mentioned it before. At the
very outset, I may say for his con-
I solation that I do not believe so
I much in formal religion and all the

other religions also do not believe so
{ much. But there are people who
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run away with the superfluous idea of
religion and God and they have begun
to slash God and castigate Him un-
necessarily. God is a law which
operates automatically and helps or
wreaks vengeance on those who help
or robstruct ‘its course. If you take
God in that sense vou will find that
it is always operative; do not obstruct,
otherwise it will wreak vengeance
upon you. When I am saying this
in connection with this Resolution then
it may be said that if that is so, we
should not do anything. That is not
the v/ay; we can always be engaged
in action just as our Gita says. We
should never be away from action
even for a single moment as we are
never without action, but action
should not be guided so much by the
ideas based on the so-called science,
which we have taken for granted so
that it is against God. Science is
always with God; take the science of
spiritualism  that Lord Krishna
uttered so many thousands of years
before, which is now being illustrated
bv the present day material science.
It was 3aid that “shabd’ ‘was
‘Brahman’. Now. these words that
are uttered here can be heard in
Washington, which is proving that.
So. with a little of patience we could
have seen how religion is science,
how we can even make researches in
the domain of religion, or in what
great religious teachers have said. But,
instead, some people at once flare up
and begin to slash God and religion
because of a perverse idea of science
and religion. Science and religion
are going hand in hand and they are
complementary to each other So 1
say if you take even religion, if you
try to obstruct that, the so-ralled law,
call it Law personified as God or by

any name, is operative and if you
obstruct it, it will wreak vengeance
upon you. Don’t rely too much upon

the present dav science and ail these
sterilizations and other things are not
doing us any good. But then you
will say, ‘If we sat tight with our
hands, folded, how are we going to
mend matters? How are we going
to improve our lot’? 1 say that the
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Law-does not wait for you. You go
on working in the right path, be
engaged in the right path and you
will see the result. It is coming even
now.

This thing is much better controlled
by restraint than by letting loose all
the reins of pileasure in your hands.
What is happening today? In one
br ath you are relaxing all laws of
re.itraint that were placed on -the
marriage between cognates, between
sisters’ and brothers’ sons and daugh-
ters, making the progeny grow like
anything: ‘What will be the resuit
when there is no control ever it?
And here you come for sterilisation.
I cannot understand how you are
blowing hot and cold in the same
breath. Follow the restrictions
already placed by your religion. Why
not respect them? By these restric-
tions you can make your children
grow up well controlled and well-dis-
ciplined in the rules of morality? In
the existing cinema world to-day,
where inspiration of all pleasures are
drawn from the screen and there- is
nothing to screen the ' immorality
there. How could you expect the
society to produce healthy children?
In spite of all the knowledge that you
have come to acquire through the
sctence of the Western world and in
spite of all your feverish attempts to
check every evil prevailing in our
society, have you been able to root the
evils out? There is pestilence, thereis
war, there is flood, there is earth-
quake. All these dangers are not
sparing you to-day; they take their
toll of human lives and the population
1s reduced. It all happens according
to-the adjustment of that Law which
is called God, and it will go on in
spite of all the knowledge that you
possess or any method that you may
be advised to put into operation
according to modern science. It is
for that reason that I say that you
should not dabble in the operation
of that Almighty Law and don’t
repent in the way you are repenting
to-day. Follow that grand law.
Observe that law. Call it God. Call
it anything. It is operating amongst
you. It is operating here and it will
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have its operation and it will have its
results and you will all see that.

)

Now I come to another aspect of the
reso'ution. You speak of insanity.
You sveak of incurable diseases and
vyou speak of sterilisation. I have
only to add that if you make it a sort
of compulsory law just as you have
recommended in the resolution the
result mav be that it may be abused
in a-good many eases and it may have
bad repercussions and may lead to
legal complications. I know of a
Maharani who has been declared in-
sane and she has been rotting in that
deplosable condition. Suppose a boy
is the heir apparent fo some gadi or
estate and suppose some interested
persons take it into their head to
prevent that bov and his progeny
from inheriting and to get rid of him,
it would be easy for them to have
their object fulfilled by bribing some
doctor to get a certificate from him
that the boy is insane and seet him
sterilised, and in this way the law
may be abused if the object of this
resolution is enacted into law. I do
not also agree with some of my
friends who advocated that it should
be ‘voluntary’. That would be going
asainst the law of nature VYou think
perhavs that by such dabbling you
will be doing good to society which T
am afraid will not be the case because
you are seeing that in spite of the
best cfforts of human beings evils
exist i the world. There have been
90 rdany schools. There have been <o
many religious classes. There have
been so many religious prophets.
Thnse - prophets have come and
preached good morals to society. But
what is the result today? We see
how immorality is abounding in our
societv and how we have thrown to
the four winds everything good. So
evils must remain iust as they existed
in the days of Sri Ramchandra and
Sri Krishna, and at ‘all times in the
world good and evil have existed
together. So thev will continue to
exist together, and vou should not be
afraid of that. Leave it to the work-
ing of the law ‘that I have always
impressed, the law of God. That law
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will adjust and regulate the affairs of

the world.” But if you try to inter-
fere with it with your human
ingenuity and with the scientific
knowledge that vyou possess to-day

you must realize that you are doing
something which will react very
badly upon the society itself for which
you say you are all working. Now
T will give vou an example. Among
ctreet beggars you see, both male and
female both of whom you see having
children in arms and you may be
astonished how such a figure, such an
emaciated and povertystricken woman
could conceive and produce a child.
You of course take pity upon those
beggars in the streets. TBut all the
same that is going on and that will go
on ~ven in spi‘e of your
sterilisation. They will
continue just as the evil existed in the
past in the days of Sri Ramchandra
in the Satya Yuga and in the days of
Sri Krishna in the Dwapara Yuga.
Such things will eontinue and the
world also will continue to go on in
that manner, and Sri Krishna has said
that as the Sato Gun decreases and
Tamo Gun increases he would come

11 2™,

and settle the matter. . It is bound
to happen. 'The evils have been
present, are present and will be

present and in the long run it will
adjust itself. For ourselves the only
thing that we should do is to go the
right path, think righteously. That
is the law that has been enjoined
upon us by our religion and which is
according to the laws of the society as
a whole. All the time if you are
thinking wron<ly, yvou are thinking
viciously and so acting you are going
to show to the world that the society
is going to be transformed by such
laws. That is something hoping
against hope and this I want to im-
press upont this House. Never try
to dabble in or tamper with the
natural law and thereby expect good
results. In this connection it would
not be out of place to mention a few
words about the marriage law, by
which you are contemplating to widen
the scope of increasing the population
of all sorts. It may be that some day
you may think in all your wisdom
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that even marriage should be abolish-
ed just as you see in Russia they have
already simplified the marriage by
which two persons go hand in hand to
the registrar of marriages and get
their marriage registered in a minute,
and after a few days they get the
marriage dissolved.

593

Mr. DEPUTY CHAIRMAN: WMr.
Lall, please confine your remarks to
the resolution.

Surr K. B. LALL: Yes, Sir, and 1
think I am within the four walls of
the resolution. I am trying to show
how other similar laws especially in
respect of marriage can worsen the
situation in respect of producing all
kinds of children.

Mr. DEPUTY CHAIRMAN: You
will have an opportunity when the
Marriage Bill comes up. Please
speak on the resolution before the
House now.

Sur1 K. B. LALL: Al right, Sir.
You will go on simplifying even
sacred marriages to that extent. What
would be the result? You would
come to think loosely that sexual
morality is nothing and you can
therefore relax moral laws to such an
extent that we should think of nothing
in terms of morality but producing
a strong progeny and a healthy nation
and we should not observe any law
of marriage and we should give free-
dom to all in this respect to do what
they liked. You may even say that
we should sterilise all mankind, all
male persons except a few who just
like breeding bulls in the animal
world would produce good and strong
progeny, and that there must be only
good breeding and that there is no
need of marriage law., and that we
need have only a few persons who
may be called ‘breeding men’, who
will give strong and healthy children
to the nation. So if you pull down
the ancient laws in this way you will
only be disrupting the whole society.
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For that reason 1 say defer this law
and observe the law of morality.
Think rightly and act rightecusly.
That alone will settle up matters—not
such measures.

Sar1 RAMA RAO (Madras): Mr.
Deputy Chairman, Sir, it is a very
interesting contrast indeed that I

should follow immediately the gentle-
man who is sitting before me—Shri
Kailash Behari Lall. He represents
the Stone Age; I represent perhaps
the 21st century. He talks of religion.
1 agree with the Communists here,
and with a good deal of their philoso-
phy too, and I believe with them that
Religion is the direst dope that has
been inflicted on humanity. Dharma
Shastras! Dharma  Shastras be
blowed; 1 am not interested in them.
I am a legislator—the successor of
Manhu—and I have the right to serve
my country and my countrymen con-
sistently with the needs of the times
and the cause of progress.

Sir, I shall first handle my distingui-
shed friend, Mr. Sundarayya. He has
given us an excellent exposition of
Communist theory in general and
Communist biology in particular.
Have more miseries and therefore
more Communism, he says. Have
more imbeciles and the Reds will
multiply. There is obviously a
political motive behind his theory that
India is not overpopulated. Russia is
underpopulated and Russiahs want
more men. To that extent, therefore,
it may be right in Russia to do so.
It could not be right in India which
is over populated. Next Mr.
Sundarayya was contradicting himself
when he was putting forth the thesis
that there was no disease incurable,
because science had made considerable
advance. The answer to him is that
if science advances so well then there
will be no need for sterilisation. To-
day we pass a law in favour of sterili-
sation; tomorrow if science does so
well as to declare that no disease is
incurable then that law falls dead.
Meanwhile are we +to tolerate this
torrent of unfortunate babies coming
into this world—these horrid babies,
imbecile babies, lunatic babies, syphi-
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litic babies, all the time infecting the
country? To that question I expect
a plain answer. Under what condi-
tions do we want sterilisation? We
want it to be certainly compulsory,
so far as 1 am concerned, because,
otherwise there is no meaning in hav-
ing sterilisation at all. There will
be a first-class medical examination
to begin with. There will be a judi-
cial decision next whether a parti-
cular person should be sterilised or
not. The law when it is passed will
have to do all these things. Is it
medically easy? Yes. Does it inter-
fere with the pleasures of sex life?
No; it has been demonstrably proved.

Some Members have been asking—
how in a difficult matter like this
doctors can be relied upon? The
answer is not difficult. So long as
you have got to believe in doctors,
so long as you have got to proceed on
the basis of the expert medical opinion
available today, you have got to rely
on the doctor’s opinion. How many
of you in this House refuse to go to a
doctor and ask his opinion? In 99
out of 100 cases doctors are good;
they save your life. It is just possi-
ble that in some cases there may be a
mistaken decision. TIf you want to
proceed on the basis of exceptions,
then no legislation is possible. No
public opinion can be formulated. It
is not, in my opinion, an intellectually
honest argument, this one about the
infallibility of medical opinion.
Obviously there are certain incurable
diseases; my doctor friend over there
has mentioned them—apoplexy, as-
thma, some types of madness, leprosy
and some other diseases. If these
are transmissible there is no reason
why a bad parent should be allowed
to produce bad children and thus
harm the country. As regards vene-~
real diseases, the incidence of suffer-
ing on account of them is still heavy
in this country, in spite of the fact
that venereal diseases have been prov-
ed to be controllable. Some years
ago syphilis was declared to be an
incurable disease—at any rate some
types of syphilis. Today medical
science has advanced so well that they
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say that there is no incurable syphilis.
Well, there will be no need for
sterilisation then, of syphilities.

Mrs. Alva has said, that the propo-
sition before wus, is too advanced.
What is our answer? Our Constitu-~
tion is too advanced! our Fundamental
Rights are too advanced! I am sur-
prised, that such an argument should
have come from a feminine quarter
where marriage and divorce are be-
ing so freely discussed on very ad-
vanced lines indeed.

Sir, I do not bother about the
Hindu Dharma Shastras. In fact,
however, I believe that the ancient
Aryans had an excellent sense of the
eugenic science. The moment a
rishi got a son by another woman, not
his wife, he walked away with the
boy. Take the case of Vyasa.

My friend Shri Govinda Reddy,
spoke about the Fundamental Rights
in this connection. As I have often
said in this House. it is unfortunate
that the chapter on Fundamental
Rights gives freedom too much to
capitalists and too much to Com-
munists and now they are being
claimed for Ilunatics and syphilitics
too. In any case, I want my friend,
who is a lawyer, to read over and
over again that chapter on Funda-
mental Rights, and he will distinctly
find that there is a provision that any-
thing intended for social good can-
not be prevented on the ground that it
is against the Fundamental Rights
provided under the Constitution.

Surr K. S. HEGDE: So far as I
know, there is no Fundamental Right
to have a child.

Surt K. RAMA RAO: And no
Fundamental Right to produce a bad
child either.

Much has been said about the
sacredness of the individual personal-
ity. I suppose it is rather good to
discuss it in a theoretical fashion, but
may I quote the opinion of a political
philosopher? He says “The theory
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that every individual alive is of infin-
ite value is legislatively impracti-
cable.” Sir, there is a certain hypoc-
risy in our approach to this question
of sterilisation. Men who cannot
afford to go on producing children—
are given very little aid, I mean the
poorer classes, for limiting their
families, while those who can afford
to have more children are doing it.
Again, while those who can produce
healthy children want to limit their
families, those who are producing
unhealthy children are being denied
the knowledge and advantage of
sterilisation. We are responsible
legislators; we ought to be honest to
ourselves. If we admit that men and
women can exercise certain privileges
because they are well placed in life,
it does not follow that we should deny
those privileges to others less fortu-
nately placed. That is not demo-
cracy.

There was a sermon on self-
restraint by Shri Kailash Bihari Lall.
If there were so much self-restraint
as he suggested, this country would
be full of Mahatma Gandhis. There
would be no State, no Constitution,
no Government, no Council of States,
not my friend there, nor myself here.
Let us go to the forest then. It is
an absurd argument.

Now, what are the advantages of
any legislation that is based on the
Resolution of Mrs. Munshi? It will
reduce infant mortality which is
largely prevalent among children born
of unfortunate desease-striken parents.
It will reduce the incidence of suffer-
ing. To that extent you will certain-
ly be practising the maxim “srfgar

qeNTT:” We shall not be burdened
with children who are not wanted
and who are not looked after by the
State when their parents are not able
to do it. Our marriage system is
outdated and the worst sufferers are
women, and if this kind of legislation
is passed, it will help women more
than even men. It has been said,
Sir, that Government cannot enforce
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this kind of legislation. I beg of my
friends in this House not to allow any
such argument. It is not for us to
say that if the Government cannot
carry out the things which the Legis-
lature wants, it is for the Legislature
to keep quiet. It is for the Legisla-
ture to enforce its views on the
Government or to turn the Govern-
ment out, if it persistently fails to
discharge its responsibilities. At any
rate, I am glad that this question has
been taken up in connection with our
consideration of our paramount
national problems of today. Sir, I
am particularly happy that women
Members in this House have interested
themselves in it.  After all it con-
cerns them, being the mothers of the
nation, much more than men. It is
very necessary that they clearly
understand the elements of science
much more than men, so that we may
have a good race. I consider this
debate a good opening shot in a new
campaign—a campaign for the pro-
gress that we have got to make to-
wards an ideal race. Let us forget
the unapplicable theories of the dead
past.

Again, Sir, regarding religion, 1
believe only in the religion of science.
I believe in the dharma of Creative
Evolution. I believe in the Elan
Vital. It is necessary for us to culti-
vate an entirely new outlook and an
entirely new mentality. If we are
Aryans, let wus cultivate the Aryan
theory of life and build up a society
in which there is no waste, no vice,
no incompetence, and in which every
one is a Plato and every one is a
citizen of the Republic. It has been
well stated by a political philosopher:

“Until there is an England in
which every man is a Cromwell, a
France in which every man is a
Napoleon, a Rome in which every
man is a Caesar, a Germany in
which every man is a Luther plus
a Goethe. the world will be no more
improved by its heroes than a
Brixton Villa is improved by the
Pyramid of Cheops. The produc-
tion of such nations is the only real
change possible to us.”



599 Resolution re

Surr C. G. MISRA: Sir, I take this
opportunity to congratulate Mrs.
Munshi on having had the courage
and wisdom to bring this Resolution
before the House. Although there are
some points in this Resolution which
I do not quite appreciate, yet 1
support it. Many friends have
spoken in opposition on the basis of
religion. Whenever there has been
a question about the Hindu religion,
the Aryan religion or the Vedic
religion, I have seen people speaking
on the authority of Vedas, Shastras,
Smritis, Gita, etc. But I doubt very
much if they have studied these books
at all. And I can say with confl-
dence that in many cases there are
gentlemen who have not even seen
the Vedas. Whenever there is a
reference to religion, I have seen
gentlemen speaking very eloquently
and saying something which is
really in opposition to their own
religious principles, contained in
the Vedas. Sir, our misfortune is
that we do not study these things pro-
perly sometimes. We form a very
vague and a very incorrect idea about
religion based upon Vedas and Smritis.
If you believe that God has created
this Universe, then you must admit
that God is a scientist and a mechanic
par excellence. If God had not been
a scientist and a mechanic, He would
not have been able to create this
world. All the laws that are operat-
ing in the world. whether physical or
spiritual are laws of God. And if
we want to follow God. we must of
course understand the scientists. If
certain propositions of the scientists
are wrong today, they may prove to
be correct tomorrow, or if certain pro-
positions of theirs are correct today,
they may prove to be wrong later on.
but that does not matter. We have
to believe in the law of God and fhe
law of God is nothing but science.
If I may quote a mantra from the
Vedas, it is said there:

afe gega A1 Aq AR FegET Twafa A
FERT AT FAAT | CEEAT (,33,0%

That means that the Almighty God \ daughters.
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anybody else—neither mine nor yours.
He is a Warrior who leads us. Now,
if we start with this fundamental
proposition as regards religion, we
have to admit that we must take into
consideration the laws of spiritual
and physical science, which is Shastra.

I am sorry, Sir, to say that opinions
like those expressed by Mr. Rama Rao
on more than one occasion about
religion may be tolerated only to the

extent to which, I believe, he has
not studied Vedic texts of the
Hindu religion in  their proper
sense. It is not his fault. He has

perhaps been educated under the in-
fluence of the present day society,
I mean the Hindu society, in the
matter of religion, and that is why he
has got incorrect views about Vedic

religion. I am not a believer in any
religion which is not based upon
science, i.e., the laws of God. 7T

believe in religion only to the extent
to which it can be in conformity with
what is called science, and science
means the science relating to spiritual,
intellectual and physical matters. 1
do not confine science only to what is
physical. In the Yajur Veda, in the
Atharva Veda and in some Smritis,
we will find that the object of
marriage—the object of cohabitation
between man and woman—is not
simply the pleasure. According to
the iaws of God, it is for producing

progeny. If you produce children,
you must produce physically, intellec-
tually and  spiritually powerful
children. Otherwise, there is no use

producing them. In this sense, if
persons who are incapable of produc-
ing healthy children are sterilised, I
think there is no harm, there will be

everything to be gained. Those who
have heard the mantras recited to
them during the time of their

marriage though in most cases they
are never interpreted to them—will
know that the mantras enjoin upon
the couple that they must produce
healthy children. That is the mandate

given. Produce children who are
brave, whether they are sons or
Well, this means that

does not take pleasure in the law of | you should not produce children who
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are weak physically or mentally or
spiritually. Apart from the consi-
deration of the food problem and apart
from any other consideration, it is
your duty to produce healthy
children, and it is only such children
who can take you to heaven. The
idea that heaven is a place in another
world where you go after you have
passed from this world after death is
also a wrong idea. Swarga or heaven
is here in this world. If you have
sons who will take you to heaven in
this world, you may go to heaven in
the next world also if there is any.
Those sons will lift you to heaven
and keep you there.

Surt H. P. SAKSENA: Are you
strong enough?
Surr C. G. MISRA: I am strong

enough. That is the idea of begetting
children. If that is accepted, then
there is nothing wrong in  Mrs.

Munshi’s Resolution either on the
ground of religion or on the ground
of national well-being. Therefore,
we must wholeheartedly congratulate
Mrs. Munshi on having brought such
a Resolution. Such matters are not
generally discussed even among the
educated classes. Tt is high time
that we study books relating to sex
relations, the relations between man
and woman, the purpose of sex re-
lations, ete. Unless you have studied
matters relating to sex life, you have
no right to marry. Child marriages
are things of the past nowadays, but
even now people, before entering upon
marriage, are not given proper ins-
tructions about sex matters. These
things are not taught.

Some have argued against the Reso-
lution on the ground that these
diseases like leprosy, etc. have not
finally been declared to be incurable.
They may be curable or incurable, but
at present in India, whether they are
incurable or curable, we have not got
the means to cure even some of them.
Generally we have seen that these
diseases take a long time to be cured,
and generally the cure is often beyond

|
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the means of the persons who are
suffering from them. The Resolution
only means that so long as they are
suffering from these diseases, they
should not produce children. That is
quite right.

Then, some gentleman quoted some
isolated examples in support of his
contentions against the Resolution.
Mr. Reddy spoke of how somebody
was cured by some miracle. By
merely quoting miraculous instances,
we cannot build up a general propo-
sition. The only question is whether
those people who are suffering from
the said diseases should be allowed to
beget children or not.

The Resolution of course speaks of
reducing the population on the ground
that there are so many mouths to be
fed. I do not appreciate this parti-
cular part of the Resolution. I think
this portion should be left out. Some
objection has been taken to the pro-
position that because there is not
sufficient food to feed all the mouths,
therefore not one of the persons
suffering from these diseases should
be allowed to beget children. That
objection is correct.

Then, some objection was taken to
the Resolution om the ground that
measures should not be taken to
sterilise people compulsorily. It has
been said that compulsion should not
be used. But in the present state of
our society, we are not progressive in
many things. In the matter of reli-
gion and social matters, the majoritv
of the population is backward. In
India, we cannot depend upon majo-
rity opinion, because majority opinion
is generally backward in such matters.
The majority has always opposed
measures like the Child Marriage
Restraint Act and the Abolition of
Sati Act. The orthodox people have
always opposed and will always
oppose such measures, but most of
them, 1 think, appreciate now the
conditions of our society after the
introduction of the Child Marriage
Restraint Act. Since the majority of
the society will always move very
slowly in these matters, there is no
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validity m the argument that such
measures should not be compulsorily
adopted, and that no law should be
enacted which will interfere with the
religlous or other customs of society
Many persons oppose such measures
i the name of religion and at times
in the name of God also  With these
few remarks, and of course without
gomng mto the details of all the argu-
ments that have been advanced
agamnst the Resolution, I support 1t
wholeheartedly

Serr KANHAIYALAL D VAIDYA
(Madhya Bharat):

st wL IS o dT  (Few i)
STt wERE, AWdr 7 W
T # @ g A A R AR
e 21 oA wRr R oww ¥ d
F ww e #iR W fw B
o s afs s Tt
g @ oA & v ad | 9N
A s fFffavda myaea &
T FaTaT fF @ [ A Fw F W
g1 | AT § WX SART T
W FF I STAR AV €T g
T AT AT FFAT R 1 Vo Yo F AT
7 A gme #g7 fFag oA dr oF oW
B FAdw wrg AR 9w &
ATYR 9T A% O & e ik Oy
& faog & STy A 20 afgogw
& AT A AET UF gAY R oy
TR0 & AT AT TAX I A & R
¥ TN A RO A A AT AL
F gha, oy @tw &, fes o
q H a7 o F O @ et
g fem & @l #wredt ik Al
2oy § A 7 @ awwar oIw
THER T HAAGIE T HT AT
FLF W IR T AR A
# g6 IIM FT_F FRAT JIaT &
faiely v & =gy &, wafer
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| FT ATH BF §, SHAT FT AW T F
| sfeT dt uF qeETer W 3, A0
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TF AIGI F TS Y T3 AT FA€AE
frodt 8 1 a9 AR W H TR
FAS AW @ F TG AT | TG
T A qET W OIFR A TG g
g g w5 gAaR dw @ & 13w
T FT FRO TAET 3, FUST AGAT
W R FaFEd
A WE ) T AR AT FER A
AR g @ Fifew w29 q
Tg W X § 5 g 45w
o W™t # o= w0, AR oY
g TEAAAE F G @ 6 fad
g EA SHAY TR T gE WMT QST X
T | @ efeesmw & ssa
TUGHIGAG FCAFT S| R Ar
7g FE fF Of SEaE N gW o5 9
FAAA ToF 9T [HATET ey
FI gTET &M T 0F TET  TAET F

W g | WAl FT SerEr el
St A frar . diF g, SeAr ¥ fgEan

ST OF e dar gur 9 fF fewex
T | TWATH A TATGLATAST FATY
Tor WA} &, ag feweex & &, wg A
AT | fqwe @ § | S S
FY 98 FT YW & AT J& AFAT AT
ST GFAT & F ST eI #1 W
[ &F AR/ AV W F fod g7 AR
AW &1 wfaw AT & S fF T
TF feredy 3 F o an A TR
T 39 IJ F I99T ¥ TS T A
FT UF fexedy sHaeqr &1 I AT
g\sﬁaﬁr FEAT FF ATH S T B
ferd o A e AT R 1 A AT
faft et fomw & U= o &9
% fod wg A FE W E AfFT W
FgT & BF g "R A o W g
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FREAASGIE E qa Iaa & FRW
qE A FH & | WIS I I} F AR
S F TE H aga ¥ @as 951 6
SACTE & AR A OFT W [T & A&
A FT FFTIT FT IAS ZAT ATEAT
g 3 A F TR a8 aE & T
FEE | WX FAU FT IARE
T & fog #1F I mal § S g
T WR FE FRX G0 FF J0ET
AR ™ dmife Y s F
e e #7 M Y A 7 F
FeqT T § ar S arfedr seaA
1 T A WA Ig TAR TN
fF ag dg® 9@z, ag UL G,
AT ATGF JA17 & 8 T g4 SR
feorr @Y € FNF @ §@IT &7 oET
FEey qar ¢ F ag | [ F Al
FT AR F FAT FF | A [ &
FRI FT @IAT TG & qFA! § W W
T o gAY T q@l T gIAl §
i THEE W FX gEA! @eH
FW R HFE W T, HFE
QAT H T AL AATE | WA @
tF <A SE F T FT T FI AR
T¥ ag 3w gt fr afs F seex
g1 TWaew wnd ¥ @ gvar &
T FT AT AW GST &1 T /IR AT
g g1 M ar q1 1 @iEw Wi
TR WM a1 9" FF W qT
fex 97 vt #1 ag famag feenan
T fF AW A T A f Aaw A
9 g% 9T AR F 9T T HqTHAT
FE B Q@A F A AT 1 AW @
&g #1 o a@ & faae 9 aar
T W T T A oagg w7}
ON, § GHAAT §, T W F waY
T FTEF ST &1 Swed ¥ fag «v
fa=nRam=r 99 W & sww faw Sy
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8 A T =T & HYR 9T q7
¥ H 9T USH ® IAA & oA
FAR F T & 5 @ o5y gw
Fgd 9 g WA AT A FfaA ¥
UF GI€gT A Ug geqd w@r g fw
Y e R S w1 o aE
farar s #ifE A ST § A
g AR FfEr ® OF agr
TEAT 1 R WUA]  TgRed WA
FEAL ARA F, FCF IEEA AGIAT
ST & qF H W ST HOAT SEe i
fFan g, f% wgrewr Y 4 sfvy fmin
39 & (9 & =0 QAT AT, ATAT
FT UF T IJE@T 4T | 9 AR
¥, SH AT § gu 3@ 7 77 A9 AR
fFar | WS W JERE™ St Ay
Wad & gEAt #100@ | sEAr
FAAT AGE H[ S1AT AAT FHATE
gd aga fm @ W, u e3% #
Ig TEAT & | T FAEATA ST
qTgT AT UF Agr afew g=rair amifear
Y T HA F FY I TF A
TV FYATAT, TF FA (A &t TYATAT |
§ fraew &€ fF &1 & AT 94T
& graq afer faair F1 g v )
g TIFAIL AT ¥ TW AT AT TGV
FJ g fF a3 T F A=/ A A
TRey F WA H § I8 g< HA AT
ITT FT AR W JEFT AT
gfery w07 fF7 98 39 wwR
F fTFFY SXATT 9X ;W AT FAIT FI
fra 7@ & o gtr 9 fam o &
a1 s fF Fos aw AT, foew fa
R ™ IFT & gigw qfvw, w9

v & fag ot sumwar 1w ®
arsa fray f5 3991 #g g & O
I AW g @ 1 drmfat @i
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fwe g § 7 ag qeiETE sgeed
F1 ot § | oft gsfafa & F =
=gy FEIH FT @ g AT ST TR
A § SAET ga} A ¥ fod g
7 & W= et 71 fak fwedT 3|
&Y foereht & o oegel & 9 € 7@
Il Adr fAw widY € 1 Sl
TiwEr @@ % fawar & o @ e
¥ g@Ed T A1 W a8 @[ R
foaen & 1 W I I IMAE A
Y THT , TA TEHT AT 3 | RY
Tt sewArfeame (under naurish-
ment) FFTW ¢ AT H1 I q o
Aoy fTFTR E1F < HTTE | a1 &0 Yo
FET AT FT FAT O & 7 4HT
FW & [ R TqAT 1 TqET &F
FTWT T | AR AFH T & TFR
R E | HE g 9@ &
M AT A IFTAN L Ig A5 2 (% ag
TOET &1 g FY, TAAT AEI & q9
q 9gd T@ q1T AT AGAT F@T & [F
TR FAST q@! FT @HT & |

TF AT § USFATA ST & Alfeq
& AT 3471 F1=T1 g F gt & & wfewa
feamr § ag J|dr S9QT F TR
FI F F FFEIT T H AT @I B |
e, o kg & 5§ @7 @
g @ ag 1 fafrar faaw 1% S
HFEqT AR FL AT @I B | TH
TEATEXW I}WT § 1 TG F &3 WA
it 7 fAug fear ff o o@bdY
F FEMEE TR | qgr ST
@l @i § &3 WAl A7 FE
ATH 19T & I9H TAT (I FT TS
T F1 (o Ry § 9 @4
gl & gea fafreex ¥ a9 &Y 3w
g @ AT § gora & fax
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AT ATt W TR X @F 1 WA
SIY 39 AR W gd FgT Al IEMA
Fg & R AW SAET F@ g A
d Ot dga  wEAfEE  gArear

2 gwar g, uaddr  gaga
TE R FEAT | A1 I gEI WiaE
feafaq & fF g0 ST Y FUaor gaTEaT
Wagraasa | udr fglma @

HEIL & WEAE F AT FX W @Al
F fou oy feafa a1 faman 30 e
fr ST graa IR gUEgFlT M AT
feafq = famrseit

ST T T uF qrad Fwgr o
AW fqa o@ Fer § Ak @R
TAEMET  (insanity) &  wrew
g FY ar fwdY 1 AQIE F7 ACHRTT
BT | FST grRY AT §, 169 39
fRATT T qar FAar & 1§ war aHr
T wEAg @ BT AAT T I@ AW
F weae AT F grawar A wlrge
& T AqEHT /I ©ff gy @
Fat | 7 Y 7 7 31 reamai 7y 3@ #9
AT E I faeqe & agy T, Faw
T § 5q9T FgT fF qer F FTe
g%l W gfyam gd 1w WE
it 3w faarfea fexat @1, 99 faafen
afcat #1  S37 faam, w fear faeg
39 W F #eg qAr F1A 2 fw afe
faarfen feagt 31 war s @ ag
FMT & faal § w99 sqfad ua wrae
TFEF AW 9FE T3 AR AT I
Fa=g | al au FaA & fF et
FHAAAR S sTGEr FFHO STFATH
fag @i 1 wifass T g & w99
T | geaRar wtwam a9 S
Sl 9% 7 g agd g F &g
e} & agr ST q¢ @ FT A
3 ARy T A AN E FAF AE B
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o qq § d39 qrey §A7 o qUA
oM TR ¥ 3Gy w1910 o
Zfgs #% fqar g |\ WK I
e Y ereE faa @y amentd &y
STAAr gr o fEAr S o A
Tgaear g fr @ 3w H  waX OF
wasT fegfy wr faafo gwr =
fora 3 & w5a § @=i @ wepfa faa
FY gegfa X wafeg aH § |
WA gegfa ¥ uw Areatfos gegfa
3, ag ud WAt aegfa g ARSw
gegfa @ frare arq & mrs AT
Tg W HF AR & AR T A &
g1 AR W F A8, WS
o fme @it st & =7 9 AT
FRCH AR qATELATH ST & §T §
Tq A & weax oY gl A faww
ard 92T §U § AR Sa9 ITW 2w A
qga AT A HAT A FFE

gaq AMAE (argument) 78 fo
T fR gATR AR 99 &1 bicth
(control) #vza fad sraeaward fr
HTATAT SATAT B TEE | ATGFATY ¥
Tt & & FT ATE & WL IEN gl
T ¢ fF wW SI¥ WA fw aaR
TTe AHEATRT & fRATE | ¥ gw=ar
g I 7oar g9% 37 & 999 9% aar
FY Fay A o & ST W 5@ gEAT
#1 g9 A & ford 70 TRy mfeqar
FIWIE | W IWAMFT AT FA
FY FraRgwAT a9 & 5 gAm qw
A oo A & R WA 99 A F
FIXO BN 49 RN AT ATAAFAT
¢ AR far zad smar Wl W%
st ¢ AR e g fe ww aw

FAEIATT ST F FFLE, T aF
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AT aFIT &, a9 gF #r5 o4
afe 7df & Y 3@ ¥ AT S B
e AT | @ W A T,
AT @ A A aF 0 9y few
TR, g8 A 49, 78 fafwear of s
for wrereet g2 o fomd sr 3w &
aar feafg @1 faqtor gam, @ @@
FIWH gEaT gL WS gATL
a4 7 uF fasiy yv &7 fafq
&1 faio < fear § o &+ agq afiowe
g1 wgm T e B 3w A
7 A& &7 OF9 F fag q9 FooA
fearam 1 gark =t dr7 TT TWE
gy @t g, segiF ot + T 99
FO@ FT  gAET  fwFAT 1 oW
e ufear § s°% qrg SR § war
a7 AR SRM gl oFEr Arfw #
o Y FH F AT AT AT FA D
fasr<i #1faqe g1 Fad F ey
Fg wFal § fF 39 [WEF A=k M
ﬁraﬂ"rma'l?ﬁ%'mqﬁzomqo
FUT JERET AWk T I Y
TG WA F AR @A GHET FT W
FAT F GO G FLF AN AT HA
& AR T arq B HHEw F9 0F o0
W FT HE AT ARHET W@ T E N
Tgt AR % 78 EA A @31 far
ST & 3w & AT el @@y
gE e gz Lt Qara war @ fw
AW FamA o @ fF faar ad wom
Fgw M A gwy, 9 Far & fear
T FIE EU T & &Y qav |
F ofraelt Halt § wgr Aearg, i
f& wgrear &t F e ¥ g9 3@
T & 2, G werwr ot s
AT € 9 FAA ¥ gFET { UF
asT wew faga g gmA  <@r
A afs g7 5w [ F SwEr A 3w
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G YA T AT H AE aaar
g fF 5q weqra &t and ¥ sraawar
g 1w FgT AT qFAT & &
¥ 3T qig F JEQE 9 fa=q FIAT7
qIFIF g1 13 ST e 77y afxfeafy
F FIL, HIT ST SA7GT & qAT GG
g, S g F gmd wweard ¢ fowy
f& geare oY fafaq & AT swar @
fafas &, 3o 99 %Y 395 §U A quAAT
g ol 7 qud qHR 941 & weqrai
937 IFT FIA  FT g, AANG @1
TFG ffw T T AT 9@, A
F1 3% avg 4 I frg gaR & 97
AT AW # AWAT e R ¥
Qe T | WS Sy OS] AWy
A% o U A @ g WM A gt
®q¥ § Wl fF gw wig gfadr ogEr
& AE 9 g ST qg T @A ATH
g7 A qAT WEA Aifz F Al
F qgAT AT AT

wAq § T g5 FwaT fogw
TFIT FT TEI(T O FI& 7 ¥ 772
g T3 Fy feafq w1 famior w37
faFr gl Q0 €7 & qIAAT FL A&
FFATE | T@ qAT T & FEX HYAT
. g 9g7 91 wAEC § ) R %9
qIg T &G0 a0 FL 7AW@ qy
LA F qrg Sy AT qie@ 98
AR AR AT ®E S 91X 39 9FT
qq F S qGT & ATIWF [T FA
g a@ T gt qEAT 1 ;S W
& 7 it aufew ¥ weqara § @@l 9%
gafer & @ qAaE & wEer
71 1A § | 3R FROAE § 6
gAR ¥ F g7 AT qI9T gIFE
Farg & fFag sATET grad s=ar #
TEr TS FIU FFAT & |
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ete.
§ I VET® &7 g9 f4dw

FaT § W shadt wrear, sfady

WAT AT qAT W gA awedl
T 3q Jea9 & {909 9 7 799 799
farame sz fFT &, gasr audqT w4
g1 § o F3ar g B sfmet g
gfgward® @ g%TE F ANG
& W M7 fa9F § T T@ET AW
T gy |

[For English translation, see Ap-

pendix V, Annexure No. 20.]

Dr W. S. BARLINGAY (Madhya

Pradesh) :

To  ATo favo avefert (7o wx):
e WEed, § 3@ Weard &7 fady
FW & faw @ST gan g, F9fae Ag
fr fow sew ¥ «fmdt g0 T8
NEqTT 7@ & 99 I3 § qgAd AEIE
& 7g wrar g o sfraet welt 1 s
FERy WEE A A & A qET
o aadq feg oo g g ) A
STy garer a1 19T & 98 a8 & T W
T0 WEITT § gATL I FT FATT AT |
W& it oar wwar g o AoEr e
§ To0 #r5 BrEET SF g g

qgdr @ St A AE A
TEAT ATRAT § a8 98 & f o wq
g9% 39 (Draft) : 27~ @
¥ 39 qr Iy qvg ¥ gwmE & (F1E
far T g Sy 91 gw R gem @
R TE BT @R § 1 W
sema & “GagRfam” (incurable,
¥ are “and heritable” &
s Q1T AT AT I T G AT FH
¥ #q AR F gEQ | S 5w sreard
#§ “incurable and heritable”
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[Dr. W. S. Barlingay.]
S qrag A § A AW Sy wRfas
To% & 9UF ALK a1 19 gH FT G
2 ouw S v grEAfaw g
| F a9 wREw T & '
27 w@s Fg AR fAFw wd
faat aog & A A TR
wTaw gar § ag seamifed 7 v

YA IE ¢ R 38 A Ea-
wvifae § afFT 33Fed (heridituay)
Tl & a1 gy qfrar 9y g "9
g dar 739 ¥ (99 wlgga qmmia
T S I arfad g #WIR agq N
= IOF FL AFd g 99 9¢ WV a8
ECERE IS OIS
AERAT AR | TEF ARA F T
SR FOH AIqA TEAT ARAT g
AT Fo5 T FT 3L AfTT | 7
T F IR F qA FF 9T § WX
JEF AR § AR A1 wIT AvaSiaad
(obsexvations) & # ST
A AWA_ @ I A®A E | TS
T FIARF FAFIT: g8 FUAT 147
g fF ag  wEafas’ &, S T &
THAT & | TGN AT G I AATAG
oy a0 SfEm 9w e
g g9 ATl oFT 99 g g fonw
foag go T W s=wr @ awar
31 e T g G e
(Treatment) 2 foag@ f& g3
g UT WM ATQHT T AATy
T g g g |

a0 9a gg e fF AT o qur arAr
wrT @i & gog w ogfefeedy ¢
sfeq ag Afxfeed” ) & afer “w-
Frg” (contagious) fesfiwr & 1 s ofer
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A afT AT g3 A & Aifeq el
qiuteaT: I8 AT Sarg & SEE Sy
FAgH a8 1§ T & FfEm g 7
gar rg frm agr g 1 9 T A
I g § oS WM a7 FFA §
Saf® & YA /T 917 F 79 @ BT
AN THET AT Ao (a5
faar #1 @fwamms #7 3 a1fF T
T T R A /Y B ATAGAT
qTd, A1 98 1 SfEw su adr
TR U AT gAqA ag € R 9w
g 9 g9 &1 99 Feal F I
R @ faaT I | %@ a3 AT qawq
wFd T Ae sEEaEi(Institutes)
# frgr o7 @1 & #iw @ T@wT It
9T |

W AW FT N T AU T
g g WY # MOE AW 7@ AT AgaAr
g wm Afad 5 aed 7 sea
arg FT far w1 Tww fag g9 #a
A1 7T fad @) saET Far 9T G
T FT 1 fFaq @ F ST 7]
B9, R @1 FY WiTer g W
foad @t 1 THgE G, 72 W
R A AET | wT oy
gR T AT 7 F3 g&T @A £ ar
FETTE: AT aWE mel &
& @ & W\ @6 FY aF W
TE T A § | W g A
FY AT § @S U W 9 TETT &Y
WX FW § W Ag AT F7 fawy
g fF ag w1 3 A & fowey o e
F gRr FAT ggEw 1 faw ey
& g3 T F1 A &t swdigage
TG W A e &g omm
99 @A (stage) # ezﬁme?gwr
(stexilisation) FAT w1
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s & fF g QW e @A
& A Sy W 2T ST | e afeel
@y owafer (lepcomatic) &
At 2, fored amra: wredr &b
st =nfa Y & ag sty gL A
¥ ware o1 gFar & | oo g
Fifer @5 J & g awm W
FAT FT FE WF @AT T 1 TG
& fa ager @l & g5 A
SYIT HAT AT T & | W Tg
@ 1T & fF 59 ag @ A S 5 g9
AT ¥ A5 A AW § T W &F
F et TeAlzaEm § WA &1 qA0
TIAT | AY GI FT I AR 48
N2 F7 ot § % o@ F4v 7T 9
Tg AW &1 STl § B ag wdr 63
I fifeq § T sawr faegwr wim
FagR AT WE | IR & @l
Ffaa & wp a@ &0 A & 9@T €
o zafag 3 Ry o TERgeT
9T ¥ T § R A9 AT T
g =t ygfa agft & 1 39 weare
F1 gaTd Ig 92 g1 A1ed
@A A S 29 @ F STET ;MR
Foz QT ¥ Nfsq & & F g Jar T
FTF | HTT ITFT A G -
Aftar & Fa g A A @ | FA
I A 9T TERT AL F qFAr
g & B Ry e a7 grediEge
# HqET @™ FF & f@q a;w
g1 WR Oy A T 9EeT agq
& F4 AN\ W owEAAT § W4T
q&ez ¥ AT F7 AN 9T qEGT A
7T AT | gAY TF A AW A
FIgF THA AT AT § AR a7
FEOM F IR A § 1 7 Qfwat
F 1% F 0F g7 AT TITHGHT & |
qrEtga: o S A g & o
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nfaat g T ot § F FO
AT T BA@ | afer QN KA
T3 F AW 9 ¢ fomwr g5 QW
gffoe @@ (initial stages) #
ar g, anufes wwx g §7v 2 1 afs-
qET AW %7 S 97 § 98 & Ay
FT AT ALY §, 9€ QUEATIR I24A & |
79 gfee & o9 3@ A 7 gwaar g 5
F55 LT & qar sy it § 37 Qg
F a1 ¥ 39 w&qrT § Fr8 famw s
T AR A g 1 4% § Ty
(nsanity) &1 = @fqd
zafadt & g ameTe ¥ agg a9
ar feem &7 & 1 #E uw wEey
Y (iasane) & Tar zafad
7g A9 g & 5 sed S e @
SIEUECE O I e B 0
fram i g my s § & ome-
7T agT § AW o TR ()
g o & IgET w10 Ag AEy g fw
SR qqdT qg ity w9 foar W%
qrar ¥ & § afer zafed & f5 o
F AT AT LF AR LT (stress
& styain) ¥ g STErT  WEA
T Qqr 1 @ar FT Algwtw wwEw
IGHT TAT 747 g1 € fF 4 91 38
FgT fF ggA @ Fy i &
2 A AT AT g § ond £
T 27 B T M ET7 (teasion)
Y Ao F AT T g AT g | W
oy WM Ay sy e2ferey #7 § A
AAST FAT G 7 OF @ ;AT A
% %8 § % T A qerdr giar
gt ST F T qfgar A}
afwfea  (sensitive) @1 & | %
Y Ff Ma g59€ (over sexed)
W AT § R sarar gRfae o
AT gar g | vEr @ fraw
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[Dr. W. S. Barlingay.]
Tl o sed ot a5 gt 3 W qrre
g | q@E SR 9T @WK
guFwEde (social status aad cir-
cumstances) ggX @ | Safag # aga
AT & 3 Feaeqa w1 fada sxar g )

[For English translation, see Ap-
pendix V, Annexure No. 21.]
Surr KISHEN CHAND (Hyder-

abad): Mr. Deputy Chairman, this re-
solution consists of two parts; the
first part is—“with a view to secure
the development of a healthy and
strong nation and also to check the
growth of the family where desired
...... ”, With this part of the Reso-
lution, I am in full agreement but I
am sorry to say that this resolution
is a piece of bad logic. The object

and aim is very good; nobody can
possibly disagree with it, but the
cause that has been enunciated is

wrong. It is not correct to say that
this nation can be made healthy and
strong by sterilisation of such adults
as are suffering from incurable
diseases. We want to gain that ob-
ject but it arises from various and
many reasons and to single out a
minor cause of it and to make it the
principal cause is wrong from the
social point of view. I do not agree
with certain Members who have tried
to enunciate that there is no over-
population in this country. We are
certainly over-populated. We can-
not compare with Russia and Ame-
rica where they have at least six
acres of land per head of the popula-
tion. In our country, we have got
only 11 lakhs of square miles out of
which there are forests, hilly tracts,
deserts etc., and if you eliminate all
this, we are left with about eight
laLlis of square miles for a popula-
tion of 365 million. That means that
the density of population is round
about 450 people per square mile. As
compared to that, the density of po-
pulation in Russia is barely 50 per-
sons per square mile, in that portion
of Russia which is habitable and cul-
tivable. I have not taken into ac-
count the portion of Siberia. Similar-
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1
ly, in the case of America, the den-
sity of population is 150 persons per
square mile. In China also the den-
sity of population is not more than
150 persons per square mile. These
are the only four countries

12 Noow which have a population
of over 150 million; but, out of
these four countries, our country
is the only one which has a
density of population averaging
nearly 400 persons per square

mile. With all the technological ad-
vances, with all our intensive farm-
ing, with our manuring and better
seeds, we cannot raise our standard
of living if our population goes on
increasing at the present rate which
ig veally round ahaut 12 per cenf. per
ten years. Therefore, steps have to
be taken for family planning. We
may or may not agree with the steps
that should be taken for family plan-
ning by contraceptive or by other
methods, but to connect it up with
sterilisation of people who are suffer-
ing from incurable diseases is scien-
tifically incorrect. There is no rela-
tion between the two. The total
number of persons who are going to
be affected by this legislation, if it
ever becomes law, is going to be hard-
ly about 5,000 or ten thousand and,
out of that ten thousand persons pro-
bably 500 or a thousand children will
be born. Are we going to solve the
problem of over-population or are
we going to build up a strong and
healthy nation by this type of resolu-
tion? 1 am afraid, Sir, that putting
up laudable objectives is a way of
trying to mislead the House into as-
suming that these objectives can be
gained by these methods.

Then, Sir, it has been pointed out
that we want a super race. Ex-
amples have been quoted where such
legislation exists in foreign countries.
I do hope, Sir, that we do not take
the example of Germany which tried
to create a super race, with what
consequences is well known to every-
body. They converted human beings
into human guinea-pigs. They tried
all sorts of experiments in their de-
sire for the Super Nordic race. I do
hope, Sir, we will not inflict the same
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sort of injury on our countrymen
with the idea of producing a super
race. An hon. Member has rightly
pointed out that it may at some stage
lead to ‘human stud bulls’ and vari-
ous other things of that type. 1
should like to know from the hon.
mover of the resolution Iif it is a
known fact that these incurable
diseases are hereditary and that they
are passed on from generation to
generation. The human being has a
unique capacity of intelligence and
there is no relationship between hu-
man intelligence and human strength.
The Father of the Nation, Mahatma
Gandhi, would not have passed any
physical test, the test of a physically
strong man, and yet his intelligence
and his intellectual power were be-
yond comprehension. Do we want to
produce only strong people 6 feet in
height and weighing about 200 Ibs.
with little intellectual powers? Even
in this House I am sure many hon.
Members will not pass that test. They
are here on account of their intellec-
tual value and intellectual superior-
ity. Does the hon. Member pro-
posing this resolution think that we
are going to attain intellectual supe-
riority by sterilisation of these poor
people? The real reason is the utter
poverty of this country and instead
of tackling that bigger problem we
are diverting our attention to these
minor things. The real problem is
how we can remove the poverty of
80 per cent. of the people of this
couniry and how we can carry the
fruits of medical relief and full nour-
ishment to them and improve their
sanitary conditions and environments.

But we do not pay any attention
to that. We are just enamoured of
catchwords in the resolutions and of
puerile cures suggested therein. I
would like the resolution to read like
this. “This Council is of opinion that
with a view to secure the develop-
ment of a healthy and strong nation
and also to check the growth of the
population where desired, Govern-
ment should take early steps to re-
move poverty from this country.”
That should be the resolution. If
you bring a resolution of that type
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| I think the entire House will support

it. Do not single out those persons
suffering from incurable diseases or
hereditary diseases, specially when
these diseases have not been defined
in detail. I was rather surprised an
hon. doctor Member of this House
asserted that this was a very good re-
solution.

Medical science only says that so
far they have no specific for any par-
ticular disease and by ‘specific’ they
mean that a particular medicine if
administered to 100 persons will cure
say 70 persons. That is the definition
of an incurable disease. Actually
there is no incurable disecase. Be-
cause we do not possess a specific
medicine it does not make any
disease an incurable disease. There~
fore if any steps are taken on such a
resolution we should very carefully
define the incurable diseases, stress-
ing those diseases which affect the
mental capabilities. We should be
careful that we do not lay as great
stress on physical disabilities of the
person as on his mental disabilities
and therefore, Sir, I oppose this reso-
lution.

Sert BASAPPA SHETTY (My-
sore): Mr. Deputy Chairman, Sir, first
of all T should like to congratulate
Mrs. Munshi who has soably tabled
this resolution in the interest of the
nation and placed the same before
this House for the consideration of
the hon. Members.

Sir, while according my full sup-
port to the resolution I should like to
say a few words on this vital and
important question.

This is an all-India problem engag-
ing the attention of all the foremost
leaders of the country and it is not a
small matter to be laughed at or
treated lightly. Several projects and
schemes are under consideration of
the Government and some works are
already under progress to meet the
several demands of the increasing
population of the country. The bad
effects or the result of the increasing
population are scarcity of food, un-
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[Shri Basappa Shetty.]
employment, low standard of life,
illiteracy, disease and low vitality.
How to control and check these evils
prevailing in the society is the burn-
ing problem of the day. If we com-
pare the population figures......

Surt M. 8. RANAWAT (Rajas-
than): Are you reading a paper?

Mr. DEPUTY CHAIRMAN: He is

speaking by reference to his notes
most probably.
SHrt BASAPPA SHETTY: If we

compare the population figure of to-
day with that ten years back, it has
become double and it has been going
on increasing year to year. Today
more than ever our people require
sound advice and practical guidance
on this very important matter of con-
trolling the growth of population. It
is the inescapable duty of every
parent to give their children good and
nourishing food, sufficient clothing
and sound education. For a healthy
couple it is necessary to have some
children and in my opinion, three or
four is an ideal set to enhance the
joys of home life., I know, Sir, there
are some parents who have more than
a dozen children and to add to their
misery sometimes twins are born.
Under the circumstances can we ex-
pect the parents to maintain their
children properly and to keep up
the required standard of life? Dete-
rioration in the mother’s health may
be the consequence of foo many child
births, It may prove even fatal in
the case of weak and anaemic mo-
thers. Mothers are builders of na-
tions. Also the economic aspect can-
not be overlooked. In these times of
high costs and ever increasing prices

a battalion of children is nothing
short of a curse.
The economic condition of the

country has so changed that nobody
wants to have many children. So
methods of birth control, both inter-
nal and external, have been general-
ly felt a necessity of the day; plan-
ned parenthood is very important and
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necessary; to have a check on in-
creasing population is our moral
duty. Sexology is a specialized sub-
ject and very few are well informed
in it.

Sir, it a sorry state of affairs that
in our hospitals and dispensaries no
instructions and advice are given to
those who are willing to seek advice
and instructions in regard to birth
control methods and the doctors
themselves are not willing or some-
times hesitant to advise them in this
regard. I doubt very much, Sir, if
they themselves have the knowledge
of birth control and experience. This
knowledge should be imparted to the
women by women doctors. Common
people also should be benefited by
the birth control clinics. There are
some appliances and medicines with-
in the reach of poor and common
people and imparting of knowledge
and propaganda are very much need-
ed at present. This can be done by
local doctors firstly by giving proper
education in sex and secondly by
asking him to use reliable and effec~
tive instruments and appliances.
Ignorance in the matter of sex may
prove disastrous to the country. So
a number of birth control clinics all
over India should be started and ne-
cessary advice given to such people
as are desirous of receiving instruc-
tions.

Sir, sterilisation has failed in some
cases. Perfection is yet to be
achieved in this direction. So I sug-
gest that adequate provision should
be made in the Budget to carry out
further research in this direction. I
am sure, Sir, the Government of
India would seriously undertake to
attack the national problem connect-
ed with over-population and see that
our country prospers by imparting
knowledge of family planning fto
every son and daughter of the soil.

With these few words I resume my
seat.

Surr O. SOBHANI
Mr.

(Hyderabad):
Deputy Chairman, Sir, while
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congratulating the mover for bring-
ing forward this Resolution before
the House, 1 would support the
amendment of my hon. friend Mr.
Govinda Reddy (Amendment No. 4)

and that of Mr. Rajagopal Naidu
(Amendment No. 7).
I support Mr. Govinda Reddy’s

amendment because 1 feel that in the
original Resolution the words “also
to check the growth of the family
where desired” is a contradiction, be-
cause the Resolution demands that
‘early steps should be taken to enforce
sterilisation. The words ‘where de-
sired’ indicate voluntary sterilisation.
Therefore I would appeal to the hon.
the mover to accept this amendment.
I would also appeal to her to accept
Mr. Rajagopal Naidu’s amendment to
ensure that this sterilisation does not
make such adults decrepit. It would
remove any kind of apprehension, on
the part of the people who are to be
sterilised, that it is going to affect
their health in any way.

Some friends have referred to
religion. My own religion allows
matrimony for purposes of procrea-
tion, but nowhere have I come across
any injunction that a person should
procreate unhealthy or  diseased
children. Therefore there is nothing
in the argument that this interferes
with the religious beliefs of any
community whatsoever. Our learn-
ed friend who is not here, explained
the viewpoint of the Hindu religion on
the subject. Another hon. friend who
is also not here talked about not
adopting the methods or practices
which were prevalent in the United
States, because their income level was
very high. Personally I feel that the
argument that we are such a poor
country makes it all the more neces-
sary that we should exercise control
over, at any rate, the birth of un-
healthy and imbecile children.

Dr. P. C. MITRA: In the United
States, Sir, there are test-tube
children.

Mr. DEPUTY CHAIRMAN: Order,
Order.
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Surr O. SOBHANI: As far as Mrs.
Violet Alva is concerned, she talked
about infanticide and sati as measures
for the control of population. When
both those methods are now forbidden
by law, there is no reason why we
should not adopt humane methods
which would, at any rate, prevent
people from breeding unhealthy and
insane children. As to what exactly
are infectious diseases, whether here-
ditary diseases are infectious or not,
these are details, and I would appeal
to the hon. Minister in charge of
Health—whether this resolution is
passed or not, personally I am rather
afraid, having regard to the speeches
that have been delivered on the floor
of the House, this resolution is mnot
likely to be adopted, but whatever be
the fate of the resolution, I would
certainly appeal to the hon. Minister
in charge of Health—to convene a
conference of medical men and to seek
their advice as to the exact form in
which legislation has to be introduced.

I am afraid I cannot agree with my
hon. friend Mr. Sundarayya’s amend-
ment because there also there is a
certain amount of contradiction. He
wants that the word ‘voluntary’ should
be added after the word ‘enforced’.
Well, you cannot have a voluntary
enforcement.

We had full four hours discussion
on this subject and I do not want to
waste the time of the House. I
resume my seat hoping that the mover
will accept the amendment and I
would appeal to the House to vote in
favour of the resolution subject to

these amendments.
Kuwasa INAIT ULLAH (Bijhar):

ol pae - el ey RS
Al S ol i
i Sy Bl § Egeliael S
Al e - gen o e K S

(principle)  Jawiny S giadiey
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pendix V, Annexure No. 22.]

see Ap-

Mr. DEPUTY CHAIRMAN: The
hon. Minister.

Surr TAJAMUIL HUSAIN (Bihar):
Sir, I want to speak......

Mgr. DEPUTY CHAIRMAN: I have
called upon the hon. Minister to
speak.

Surt TAJAMUL HUSAIN: I will
sit down if you say so, but I wanted
to take only two minutes.

Mr. DEPUTY CHAIRMAN:
debate will not be closed.
speak later on.

The
You can

TreE MINISTER ror HEALTH (Rag-
KUMART AMRIT KAUR): Mr. Deputy
Chairman, I have listened with the
greatest interest {o all that has been
said this morning on the Resolution
that has been put before the House
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by my friend, and old co-worker, Mrs.
Lilavati Munshi. I am sorry to find
that those who have supported the
Resolution have not studied this
question, or gone into it with that
amount of understanding regarding
the conditions obtaining here today,
which 1 had expected from them.
Last session, a Bill trying to secure
the same object as this Resolution is
trying to secure, was moved in the
House of the People. I opposed
it with all the emphasis at my com-
mand because I looked upon it from
the point of view of science as wholly
unscientific, from the point of view of
ethics as wholly unethical and from
the point of view of practicability as
wholly impracticable. There has
been in the minds of those who have
supported this Resolution a certain
amount of confusion of ideas and
therefore confusion of arguments.
The hon. the mover started off by
saying that this country was sufferinz
from an enormous amount of over-
population, and the Resolution is
sworded in such a way as to make the
average person understand that this
Resolution is going to stop the evil
which she is very anxious to combat
One would be inclined to imagine
from the speeches which have been
made in favour of the Resolution that
this country was suffering from
millions of insane babies, millions of
babies with congenital diseases which
we are unable to cure, and that,
therefore, those people who are sup-
posed to be suffering from such dis-
eases, if they are still alive, should
be sterilised and we should thus stop
this enormous production of babies
who are suffering from insanity, from
leprosy, from T.B., from V. D.—these
are diseases which have been men-
tioned. I would very much like to
know from where those Members have
got their statistics. Furthermore, 1
would also like to know whether those
who have talked about this subject
have really studied the science of
eugenics in any way. I am no less
anxious than anybody in this House,
living as I do in the midst of suffer-
ing, to avoid any more suffering, but
I have to think of proper ways and
means of eradicating this suffering,
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and therefore I study medical science
as far as I can I am at a loss to
understand how people can say that
those who suffer from insanity or
those who suffer from leprosy or
those who suffer from tubeiculosis or
those who suffer from V D are either
incapable of being cured or that they
pass on the diseases that they suffer
from to their progeny That being
so, and that being the evidence of
medical science, how then can this
Resolution hold water® There 1s no
doctor who would say that a parti-
cular individual who 1s suffering from
msanity 1s wholly incurable There
1s no doctor in the world who would
say to you, except perhaps in the
last stages of T B, that the patient 1s
not going to recover

Kawasa INAIT ULLAH There are
no means of curing them

RaskuMart AMRIT KAUR 1 have
listened very patiently and I would
have no interruptions I am coming
to the pomnt raised by my hon friend
There 1s no doctor 1n the world to-
day who will say to you—all experts
agree 1n this—that leprosy 1s always
infectious and 1s always transmitted
to the progeny Having said that
murh 1 would hike to ask even thace
who have put forward amendments
and who have talked about congenital
diseases, whether they know that there
may even be congenital blindness
Would they like people with con-
genital blindness to be sterilised?
As 1 said, these are things that require
a very scilentific mind to be brought to
bear on them  Please remember that
the growth of population will not be
stopped by a Resolution of this kind
or by sterilising those who are suffer-
ing from these diseases or those who
are 1insane, because 1if you take the
census figures, probably you will find
that not more than 5 million 1n this
country 1in a population of 360 millions
are suffering from these diseases
What about the children born of very
poor people who are unable to support
them, who are unable to feed them? Are
yvou going to sterilise the parents® In
many cases, children born of persons
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suffering from leprosy, for example,
might be quite healthy and, if allowed
to develop 1n surroundings where they
may not get infected, might become
extremely healthy members of society,
whereas a child born of people who
are too poor to earn their livelihood,
too poor to mamtain their progeny,
might be a child who would be sickly
throughout 1its hfe Therefore, no
superficial study of the question 1s
really going to do any good in order
to solve the problem of the growth of
population, I understand from the
hon the mover of the Resolution and
the other Members who supported it
that their main object 15 to try to
stem the tide of the growth of popu-
lation rather than to help those people
and also help me and my other
colleagues who are Health Ministers
1mn the various States to stem the tide
of the growth of infection To me
that 1s much more 1mportant A
woman suffering from TB or a man
suffering from leprosy, you do not
want to stop from living with her
husband or his wife who may not
have the disease, thus spreading the
disease 1n the house T ask you, ‘Is
this fair?”’ Is this the only way to
stop disease? Is sterilising people
the only way? I want to look at the
whole thing from the scientific angle
and have tried to put before you what
the medical opinion throughout the
world 1s, what expert medical opinion
18

Now, I wonder whether we can do
here everything that 1s done 1n other
countries, 1n the US A, for example,
In Switzerland, in Denmark, because
we have to see the conditions in our
own country as they appear to us here
1in relation to the means that we have
got to combat our problems I would
also request the Members of this hon
House to remember that sterilisation
has got a great psychological effect,
especially if 1t 1s compulsory on the
victim What are you going to do if
a leper refuses to get sterilised? Are
you gomng to prosecute him? 1 say
to you that I would be very sorry to
be a part and parcel of a Govern-
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ment that indulges in violence of this
nature. I am sorry that the name of
the Father of the Nation has been
mentioned today. It has been said
that he held very impracticable ideas.
I have to say that I stand by every
ideal of his today and that, if he
were alive today, he would have
opposed a Resolution of this nature.
I believe him to be right in the
matter of checking the growth of
population also. God has given to
man that self-restraint which it is his
duty and his right to use, if he wishes
to serve his country and it is no good
saying to me that you cannot do it.
If you cannot do it, you are little men
and little women. There is a certain
sense of mutilation also in general in
those who have undergone the process
of sterilisation and I have discussed
this with Dr. Gamble who came here
last year to the Conference that was
held in Bombay and also with Dr.
Helena Wright and other men and
women who were protagonists of the
use of mechanical contraceptives and
everyone of them said “Now having
come to your country and seen the
conditionsg that obtain in India, we are
going back convinced that they are
not practicable in India.” Now
take the practicability of the question.
Are Members of the House who
support this Resolution aware of
the enormous administrative machine-
ry that would be required to maintain
any legislation of this nature? Even
in the TUnited Kingdom, the hon.
Member who moved the Resolution
said, the Departmental Committee on
Sterilisation recommended legislation
for legalising voluntary sterilisation—
and she is perfectly correct when she
said that. But is she aware or are
Members of the House aware that
sterilisation was not implemented on
account of several difficulties, one of
the reasons being not having sufficient
qualified medical authorities? If this
was the position in England, what
would happen in this country you can
well imagine. In the United Kingdom
they have one doctor to about 300 or
400 of the population. I can only
boast of one doctor to about six to
seven thousand of the population and
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these doctors are all living in the
cities. What about the villages where
our people are living. Who is going
to diagnose leprosy or insanity? Who
is going to diagnose even tuber-
culosis? It is a most dangerous pro-
position—this Resolution—because it
is wholly impracticable. Even in
countries like America where the
quoted laws were passed long before
medical science had progressed to the
stage at which it is today, if you were
to ask how many people have been
sterilized in that country today, the
reply would probably be that the
number is next to nil.

Therefore, Mr. Deputy Chairman, I
don’t think that we should, today, in
the state of our country—and I per-
sonally go further and say never—
agree to solve any problem by what
may appear to be the easiest way.
Time and again I am approached to
solve the problem of over-population
by what our socalled educated women
call, mechanical contraceptives. It
sounds so simple but it is wholly im-
practicable and in the same way this
question  of sterilisation of those
supposed to be suffering from these
diseases is most impracticable. Who
is going to diagnose that a particular
type of insanity is hereditary. A
number of children born to healthy

parents have lost their balance of
mind. I have heard the sad example
of two today whose parents are

occupying high positions in Govern-
ment whose sons have lost the balance
of their mind. Are you going to
sterilise those parents for having such
children born to them? No doctor is
going to say that insanity is always
hereditary, and what is more, the
children of lunatics are very often not
lunatics. We were quoted an instance
of a man who had an insane son to
maintain and that son had seven
children and the man had therefore to
look after the son as well as the seven
grandchildren. But it was not said
that these seven children were lunatics.
I am quite sure, they are not. So
this House should view questions like
this with sanity and with the right
appraisement and right mental atti-
tude that I expect from Members of
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this House. How are we to. deal
with this section of poor humanity?

As I have said, from the point of
view of practicability the expense in-
volved to Government is beyond its
means. And not only expense, we
have not got the experts and I cannot
give you the experts—to say whether
a person is insane and whether he is
curable or not. Also imagine the
amount of litigation that will take
place where the inheritance of proper-
ty or anything like that is concerned.
Imagine the abuse that might take
place also. A man or woman may
be quite anxious to have A, B or C
sterilised in order to have personal ad-
vantage. I have every sympathy
with the object of having a healthy
nation brought into being but I say
to you that there are other ways of
doing it.

Now I am told by the House that
‘You cannot treat the tuberculosis
patients properly and therefore it is
better to sterilise them’. I entirely
agree with them. I am unable to
cater to all the tuberculosis patients
that there are in this country. It is
a tragedy but we have to mitigate that
tragedy. How can we do that? We
must spend more and more on health.
We must have homes for those suffer-
ing from leprosy. We must have
isolation wards for those suffering
from tuberculosis. I think the
example of a child having been born
to a tubercular patient in a Sana-
torium must be viewed as a grave
exception because I don’t think there
is a single tuberculosis sanatorium in
India that I have not visited and I am
not aware of children being born in
tuberculosis sanatoria. I am aware of
children being born to lepers. My heart
has ached to see a baby in the arms
of a leper woman just as the hon.
mover’s heart has ached; my heart
has ached; though, in a different
way. She would have the woman
sterilised whereas I would like
to take that child from her and
bring it up as a healthy citizen of
India. We need to have better
treatment of those suffering from
leprosy. I would have the hon.
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Members remember that in spite of
the grave limitations that we have of
finance and otherwise, there has been
a great deal of progress made in the
matter of ministering to the sufferers
from tuberculosis. Whereas we
started when we first got Indepen-
dence with only 5,000 beds for tuber-
culosis, that number has been
quadrupled. There have been T.B.
clinics opened in very many of our
big towns that are now catering to the
needs of T.B. patients. There are so
many T.B. cases that are diagnosed
in time and that are getting timely
treatment in this country. They
come voluntarily. During the last
three years statistics also are being
collected. We know it is a drop in
the ocean, but we know little drops
make the ocean. I will not despair.
I think we ¢hall be able in time to
bring down the incidence of T.B. And
if we have enough money we would
even be able to eliminate leprosy.
That would be a far better way of
dealing with this question than
making people impotent against their
wish. I assure you, Sir, that if this
House were to accept this Resolution,
it would merely be treading on very
dangerous ground. How many Mem-
bers of this House go in for educating
our people? I think if we appealed
to our people, if we went to thoss
suffering from leprosy and asked them
to disclose that they have leprosy, that
would be better. One hon. Member
of this House rightly said that if a
Resolution of this kind was passed,
all that I am doing to educate the
people, to ask them to come early to
the hospitals so that T.B. may be
diagnosed, to come early to hospital
so that V. D. may be diagnosed and
may be cured, to come early to hos-
pital so that leprosy may be recognis-
ed and then cured, or arrested—all
that would cease. Leprosy will be
hidden, T.B. will be hidden and V.D.
will be hidden till the last stage 1s
reached and those who have been
living with those patients would have
been getting the infection. The risk
of getting infection would be worse
then than now.

I know quite well, and I under-
stand that many Members of thig
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House, especially women Members
and others, are keen on legislation
which would make it compulsory on
people who are suffering from active
T.B. not to marry until the active
T.B. ceases so that there may be
reasonable chances of expecting the
disease not to recur. I would be
perfectly willing to support even
legislation that would say that all
those suffering from leprosy may not
marry or their wives may even live
separately or the husband and wife
may live separately until such time as
the disease was declared to be non-
infectious. I would have the same
thing in regard to those suffering
from V.D. But is even that practic-
able in our country? Our couniry
does not consist of cities. We in
Delhi do not really represent the real
India. The real India is in our
villages and that is the tragedy of so
many of these Resolutions. When they
are brought forward, they are brought
forward with the idea of dealing with
the problem, without any conception
of what means the Government has
to cater to the needs of the real India
that is in the villages. After all, our
people are intelligent people. They
also have ideas of their own. You go
to the poorest in the villages and they
will certainly have ideas on the sub-
ject of this Resolution. This Reso-
lution will have countrywide opposi-
tion. We have to think in terms of
all the people. We have to educate
them to our way of thinking. This
is being done but much more ought to
be done. And what is more, you
cannot ask anybody to turn round and
think as you do, unless what you
think and what you propose to do, can
be put into action in a practicable
manner.

1 p.M.
But, what is happening in the
matter of leprosy today? I know

case after case of women who are
suffering from leprosy and men who
are suffering from leprosy, who have
been turned out of their homes as out-
castes. They are begging in our
streets daily. You will find many of
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them here. Some of them have to
beg as a profession in order to feed
their stomachs. The other day, when
I visited a leper home, there were
two women there who were complete-
ly cured, absolutely noninfective.
They had been made literate but they
could not go back to their husbands
because their husbands refused to
have them. Those are the social evils
that the women Members of this
House should seek to combat and not
talk of sterilising the woman or
making her impotent. It was fortu-
nately possible to find employment for
the two women, they are earning
members of society. I wish they may
never get infected again. Therefore,
I say it would be almost cruel fo
sterilise people as this Resolution
would have us do.

Mr. Deputy Chairman, with all
the emphasis at my command, I say
that I am perfectly willing to meet
the Members of the House and find
out ways and means of combating
these problems but I cannot possibly
give my support to a resolution which,
as I said, on the basis of science is
unscientific, on the basis of ethics is
unethical and, on the basis of practi-
cability, is quite impracticable,

In regard to the amendments that
have been moved, well, there is no
ban on anybody from undergoing
voluntary sterilisation. Numbers of
our people are doing it every day
in the towns. When they come to
me, I warn them about the conse-
quences and, if they are willing to do
it, I do not stand in their way.

Shri Sundarayya’s amendment to the
Resolution just makes no sense in the
gsense that if the hon. Members of
this House will persuade any man
suffering from leprosy to be sterilised,
I have got nothing to say. Every-
where in all the countries mentioned,
there is only a permissive legislation,
so far as I know.

As for the amendment which says
that the adults should not be made
decrepit, I do not know what mean-
ing the mover of this amefidment

e
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attaches to the word decrepit, whether
he means man becoming impotent or
physical unbalance or mental un-
balance, I do not think the amend-
ments really make any advance on
the Resolution or make any real sense.
Therefore, I do hope that this House
will throw out the Resolution and the
amendments because of the explana-
tions that I have given.

Thank you.
Sart K. S. HEGDE: Mr. Deputy
Chairman, Sir, I lend my whole-

hearted support to the object behind
this resolution though I feel that it is
incapable of legislative implementa-
tion. This resolution places before
the House two objects, one, that there
should be increased family planning
so as to restrict the population of this
country and two, that people who
cannot be cured must be sterilised so
that the disease might not pass on to
others.

Now coming to the question of over-
population, here again it has got two
aspects, the national aspect and the
family aspect. It has been well
accepted in all knowledgeable quarters
that India is heavily over-populated.
It is no good comparing country and
country. It is true that countries like
England and mainly France are
under-populated and efforts are being
made to see that more children are
born in those countries, but that is not
the case here. If one analyses the
population figures of this country he
will find that the population is in-
creasing in this country. It has
been said in some quarters that it is
not a question of controlling the
population but it is a question of in-
creasing our food production. Mr.
Sundarayya and his able colleague
Mr. Rath asked us to follow thecir
leadership so that we would be taken
to the promised land. They told us
that any amount of food can be pro-
duced if only we tried to do it and that
science was there to help us in this.
But to the extent that I have been
able to understand science it has been
always said by experts that there 1s
an optimum limit to production and
that the soil cannot produce more than

60 C.S.D.
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a particular amount of foodgrains.
Now so far as Mr. Sundarayya and
Mr. Rath are concerned they are
examining things from the point of
view of Russia and Russians and say
that in Russia there is under-
population and so the Russians are
not anxious about birth-control. But
the promised land is not always there
even if you follow them. If only
you have followed the recent events
that have been taking place in East
Germany regarding the food shortage
and the rioting, etc. you will find that
my friends’ leadership is at a terrible
discount. So we have got to think
of other ways also in addition to try-
ing to produce more food, and that is
the way of reducing the population on
the land. This principle has been
well accepted although the hon.
Minister for Health did not refer to
this matter in detail and we are not
helped by her views on this subject.
The Planning Commission has placed
before the country the question of
family planning and it has been al-
most made compulsory in the Com-
munity Project centres that we must
open a large number of centres where
they would give the necessary advice
and assistance for purposes of limit-
ing the family. It will be in a lotus-
eaters’” world to say that we need

net restrict the population.

Now coming to the question of
family, Sir, T know even well placed
people like us cannot bear the burden
of a very heavy family. It has been
almost impossible for the head of such
large families to give the assistance
that is necessary to be given to his
children. There is a limit to it,
which is conditioned by our economic
conditions, which is conditioned by
our financial resources. If we trans-
gress that limit we do it at our peril.
If you want to bring up a good future
generation, if you want children whom
you cherish to have and whom you
would love and whom you want to
develop as best citizens you cannot do
it if you have them in dozens. Such
people who are lucky in having one
or two children cannot think of the
difficulties of the parents who are
having children in dozens and half
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dozens. I belong to the class of
family which could claim to consist of
a fairly good number. So I can tell
you from my personal experience that
it is not quite an easy matter even
for a man who earns a thousand or
even two per month to look properly
1o the comforts of all. It is well
accepted now that a degree of limita-
tion on begetting children is an abso-
lute necessity. Then the question
comes, whether it should be voluntary
or artificial. Several of our people
who are fairly religious-minded are
shocked when we think of mechanical
methods to control the population.
They are still living in the days of
the past. Even though they are in
the 20th century their ideas still
seem to be in the 15th century. They
accuse us in the name of Dharma.
They quote from Manu and Yajnaval-
kya and tell us, “Well, birth control
was not preached by Manu and
Yajnavalkya.” Birth control was not
adopted even in England. After all,
Dharma is conditioned by the condi-
tions that are prevailing at the mo-
ment. Dharma is not something
divorced from the conditions of man.
Dharma is something correlative to
the conditions prevailing in the coun-
try. If Manu and Yajnavalkya did
not preach to us to have birth control,
the conditions then never warranted it.
Anybody who thinks of Dharma in
isolation is doing a great injustice to
the country. We are spoiling the
name of Dharma by quoting it for
purposes for which it should not be
quoted. I am not a disbeliever in
religion; I have great faith in reli-
gion, but I protest against the misuse
of religion for purposes for which it
is not intended to be wused. My
friend said there is no authority.
Well, Vedas do not object to our
having limited families. If limitation
is allowed, artificial limitations cor
mechanical contraceptions are certain-
ly welcome. Often times for good
and for bad Mahatmaji is quoted, as
Satan quotes the Bible many times.
For convenient purposes we quote
Mahatmaji, but we do not follow him.
It is more a question of following him
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than quoting him off and on. His
prescriptions are not for an average
man; not for a small man or a small
woman. They are for an idealisti-
cally well-developed man. It is not
possible for all of us to be Mahatmas.
That is merely an ideal. An ideal is
something which it is good to have.
It is dangerous to think that we can
act up to it. It is a thing which is
always receding like the horizon be-
fore us. Mahatmaji's words must
often-times be taken in the context in
which they were made, the object with
which they were made.

Coming to the question of sterilisu- .
tinn of the individual suffering fram
incurable diseases, the whole debate,
in many respects, is lost in the middle
of details. Our doctor friends entcr-
ed into a controversy whether a parti-
cular diseases is curable or not.
Doctors differ as lawyers do and there
is no finality in this matter. All that
the Resolution says is if a disease is
incurable and if a disease is heredi-
tary in concept, then it is but proper
that we must have to sterilise the man.
Not always; it is only in that
context that you must take it. The
moment the disease becomes curable,
the Resolution does not apply to the
facts of the case. Only so long as the
disease is not curable and is capable
of being passed on to the children, the
operation of the Resolution comes into
effect. This much is in support of the
Resolution.

But I am afraid the Resolution can
only be taken as an objective one and
not one capable of implementation.
The conditions prevailing in the
land—the large amount of ignorance
prevailing in the country—are great
handicaps in the implementation of
the Resolution. I do not think we
have either sufficient doctors or
enough financial resources to imple-
ment the Resolution. If this Resolu-
tion is to be enacted into law and put
into the hands of the Executive for
implementation, it is likely more evil
may come out of it rather than good.
Everyone of wus loves individual
liberty. We are prepared to sacrifice
only a small amount of our individual
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liberty for the sake of social good. |
It is really dangerous for society to
«encroach upon our individual liberty.
Of course for the good of society,
sometimes you may have to encroach
upon it.

Mgr. DEPUTY CHAIRMAN: Are you
likely to take more time?

Surr K. S. HEGDE: I will require
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about ten minutes more.
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Mgr. DEPUTY CHAIRMAN: Then
you continue on the next non-official
day.
Sur1 K. S. HEGDE: All right, Sir.

Mgr. DEPUTY CHAIRMAN: The
debate will continue on the next non-
official day. The House stands
adjourned till 8-15 a.M. on Tuesday.

The Council then adjourned
till a quarter past eight of the
clock on Tuesday, the 1st
September 1953.
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COUNCIL OF STATES
Tuesday, 1st September 1953

The Council met at a quarter past
eight of the clock, Mr. CHAIRMAN in
the Chair.

ORAL ANSWERS TO QUESTIONS

RECOVERY OF LOANS FROM AIR TRANSPORT
COMPANIES

*91. Surt M. VALIULLA: Will the

Minister for COMMUNICATIONS be
pleased to state:
(a) whether the Air Companies

which took loans from Government
have repaid them:

(b) if not, what are the amounts due
from them; and

(c) what steps Government have
taken to recover the amounts due?

Teae DEPUTY MINISTER For
COMMUNICATIONS (SHRI Rag
BanADUR): (a), (b) and (c). I lay on
the Table a Statement giving the infor-
mation asked for.

Statement

Loans were granted to the following
air companies: — -

Deccan Airways Ltd.—Rs. 1770
lakhs in March 1952.

Air India International Ltd.—

Rs. 25 lakhs in March 1953.

The loan to Deccan Airways Ltd. was
repayable in 10 equated annual in-
stalments; the first instalment falling
due a year after the drawal of the
advance. A sum of Rs. 3,19,032 as the
first instalment towards the repayment
of the capital was paid by the company
on the due date and the balance of
Rs. 14,50,968 will now be payable by the
Indian Airlines Corporation which has
taken over, with effect from the 1st
August 1953, the undertakings of the
Deccan Airways Ltd., along with those
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of other air companies operating sche-
duled services.

The loan granted to Air India Inter-
national Ltd. was repayable in 8
equated annual instalments, the first
instalment being due in March 1954.
As the undertakings of Air India
International Ltd. have been taken
over by the Air India International
Corporation, the amount is now repay-
able by the latter.

Surt M. VALIULLA: What was the
rate of interest?

Surt RAT BRATADUR: 4} per cenk.

SHrt M. VALIULLA: Did any other
company ask for loans during those
periods?

Surr RAJ BAHADUR: The question
did not arise.

Surr M. VALIULLA: Did they ask
or not ask?

Surt RAJ BAHADUR:
aware.

I am not

SHrr M. VALIULLA: Have the new
Corporations asked for any loans?

Surr RAJ BAHADUR: For their
working expenses, we have advanced
Rs. 30 lakhs to the Indian Airlines
Corporation and Rs. 5 lakhs to the Air
India International.

Surr M. VALIULLA: What is the
rate of interest?

Surt RAJ BAHADUR: 3% per cent.
in case they pay within the coeurse of
one year, in four instalments.

MANUFACTURE AND IMPORT OF LLOCOMOTIVES

*g2. Surt M. VALIULLA: Will the
Minister for RamLways be pleased to
state:

’ (a) the total number of locomotives
manufactured in India since the year
1950-51;



